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IN THE HON'BLE NATIONAL GREEN TRIBUN

AL o
WESTERN BENCH, PUNE {}E \\
APPEAL NO. 144 OF 2025 it} ”‘?‘ZBT: \\.r-
sl BRTH Lol I
VN R/
IN THE MATTER OF: O
of =)
VijayKumar Karsanbhai Gadhavi and Ors.
....... Appellant
V/S
Union of India and Ors.
...... Respondents
COUNTER AFFIDAVIT ON BEHALF OF UNION OF
INDIA
MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE, (RESPONDENT NO. 1)
PRELIMINARY SUBMISSIONS:
I Manesh dutt Awo™lsop G mﬂged 24 years, working as

taentisr \n' in the Regional Office, Jmpun of the Ministry of
Environment, Forest and Climate Change, do hereby

solemnly affirm and state as under:

1. That I am duly authorized to swear this affidavit as such
conversant with the facts of the present case and

competent to swear the present affidavit.

=

A v < moraedndivakudithave read and understood the contents of the

yerfam &/ 7 hmdSmcnus&-DlJuml Director
afagey, @ 3 ey qftad TAT

Ministry of Environment, Forest and Climate Change ‘n e ted
LIEGIRIECONS . A
Govemment of India ; g
: 2 rated aTy) ) «
ool i) TR (99 AT DrAle U
e | Office, Jalpur) . fj} \

RO, Gandhinagar (Sub Reglona

AN



1041 KBRS

(P o ggR )
\‘O\accompanymg affidavit and state that the séme hae '-T,.,r‘/,’\,:i)
% been drafted under my instructions based b(l ’téﬁeﬁ,,‘,?‘\\,‘
__\_, \‘{/ records maintained by the Respondent No. 1 in 1155'-)* -
ng’_ﬁ}/ normal course of business and the same are true and

correct.

3. That the contents of the accompanying reply shall be
treated as part of this affidavit and the same are not

being repeated for the sake of brevity.

4. At the outset, all the allegations made against the
Answering Respondent in the instant Appeal are denied
except those that are specifically admitted herein. The
Appeal is not maintainable against the Answering

Respondent either on law or on facts.
STATEMENT OF FACTS:

5. It is humbly submitted that 'Land' is a subject matter of
the State Government. The forest areas and the legal
boundaries thereof are determined and maintained by
the concerned State Government. That, being the
repository of the land records, State Government has
the primary responsibility to determine status of any

parcel of land, giving due regards to gazette

%/nogﬁcations, provisions under State and Central Acts

-

gma—ﬂwramﬁmuupﬁﬁneemed judgements and directions of the

Ao B/ AqE Erza@Scientist-D /Joint Director

qfw, a4 ol ey Racd HAT N — |
Ministry of Environmenl, Foresl and Climate Change :
HXA GIAR v J ')/5/
Governmen of India o “
A e ) AR (S e Tated STagy) Vo !

RO, Gandhinagar (Sub Regional Office, Jalpur)
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e menstatesgovernment for forest land diversion.
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. It is humbly submitted that prior approval under the

Van(Sanrakshan Evam Samvardhan), Adhiniyam,
1980{Formerly known as Forest(Conservation) Act,
1980} is mandatory to carry out any non forestry
activity on forest land. That contravention of the above
provision would amount to a violation of the Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 and
attract the penal provisions given under Section 3A and

3B of the Van (Sanrakshan Evam Samvardhan),

Adhiniyam, ;
1980. |

. It is humbly submitted that the proposal for diversion of

0.9689 ha. Un-Class forest for laying part of the
Seawater intake and effluent disposal pipeline and
passage for related construction equipment movement
in Kutch District in favour of Chief Operating Officer,
GHCL IL{¥ek, Ahmedabad (Proposal Number
FP/G]/Others/147527/2021) was forwarded by the State
Government of Gujarat on 16.05.2023 to the Regional

Office, Gandhinagar with due recommendation of the

: Director
e A1 /7@ AzrAiScientist- D/Joint
qufayel, aA A WEdrd crﬁa?h A "
Ministry of Environment, Forest and Climate Change oy ro
YR W@ : [,Q‘ gk /-
Govemment of India | \ ,}b
A aruten ) PR (39 T FHTarAd ) 5 \ . ‘l
RO, Gandhinagar (Sub Reglonal Office, Jaipur) \

e 10
ZJAE »
oLy A
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8. It is pertinent to mention that the Chief Conserv‘ator of,, . '/ EA }

A Q'/ Forest, Kutch Forest Circle, Government of GUJaral‘ $L ::: /
TOJK}/ the Part-IIT of the proposal had recommended th1 L'J Ln

proposal with the condition for “Preparation and

implementation of a Holistic Conservation Plan for

E
§
mitigation of any negative effects to the Sea Turtle". ri

9. The proposal was examined in the Regional Office

i
Gandhinagar and the Regional Office, Gandhinagar, {L
i1ssued Stage-I approval with conditions vide letter No. J
FC-6/G]JB-57/2023-GNR dated 18.07.2023 for diversion
of 0.9689 ha. Un-Class forest for laying part of the
Seawater intake and effluent disposal pipeline and
passage for related construction equipment movement
in Kutch District in favour of Chief Operating Officer,
GHCL Ltd.,, Ahmedabad.(True copy of the Stage I

Approval dated 18.07.2023 is annexed as "Annexure
R1").

10. The Government of Gujarat, vide letter No.
FED/0245/12/2023  dated 28.12.2023, submitted
compliance report on the conditions of the Stage I

Approval to the Regional Office Gandhinagar.

11. That based on the compliance report submitted by the

tate Government, the Regional Office, Gandhinagar,

éfm Ze qRfE/Er. Mahesh Dutt purahit

AzfrE FrevmScientist-D/Joint Director
w@%“ﬂ o Srearg aRadA FAeTd Atte e

Ministry of Environment, Fores! and Climate Change
yRd TN
Govemment of India

\1\1/8
) R (39 AT @, TAR) Nosrv Sublie

Ay @l (Sub Regional Offce, Jalpur)

RO, Gandhinagar
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f -x \issued the Stage-II/Final approval for dlversmgrbqf?-
""'09689 ha. Un-Class forest for laying part of\ﬂfe C}
JSeawater intake and effluent disposal pipeline and
_ passage for related construction equipment movement
in Kachchh District in favour of Chief Operating Officer,
GHCL Ltd., Ahmedabad. (True copy of the Stage II

Approval is annexed as "Annexure R2").

12. The Ministry of Environment, Forest and Climate
Change (MoEFCC), Government of India is responsible

for formulation, coordination, and implementation of

e D —

national policies and programmes relating to

conservation of forests, wildlife, and the environment. 'i

13. The management of forest and wildlife is primarily the
responsibility of respective State Government and UT i
Administration. The Ministry provides financial
assistance to the States/UTs for conservation, protection
and management of wildlife and its habitats under the
Centrally Sponsored Scheme Development of Wildlife
Habitats (CSS-DWH), as per the Annual plan of

operations received from the States/UTs.

14. It is humbly submitted that the marine turtles are
among the 24 species identified as the critically

/71— endangered species, for financially assistance to States/
2/ Z%g‘iﬂ?ﬁﬂ‘.r Mahesh Dutt Purohit

Joint Director
sofam €/ Fa FEwiScientist-D/
gufazw), 99 3R Wddg S EenRREIGE
Ministry of Environmen, Forest and Climate Change A ?"t
WA IR 0

Govemmen of India
drdy e R AT (39 84T Frafel, oTagR)

RO, Gandhinagar (Sub Regionél Office, Jalpur) Momay P
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habitats" scheme.

Action Plan (2021-2026) which underscores the need to
protect turtle habitats, reduce mortality, and promote
research and community involvement. The Ministry
supports the State/UTs of the coastal regions for marine
turtle and coastal biodiversity conservation for
monitoring turtle nesting sites and protection of coastal

habitats.

That, in project appraisal processes, the primary
responsibility ~ for  incorporating  wildlife-related
concerns, conducting ground verification, and ensuring
compliance with conservation norms rests with the
State Government and its Forest Department. The
MoEFCC continues to provide policy direction, scientific
guidance, and national-level monitoring of turtle

conservation initiatives.

It is humbly submitted that in exercise of the powers
conferred by sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection)

ct, 1986 read with clause (d) of sub-rule (3) of rule 5 of

im T GAfRAJEr. Mahesh Dutt Purohit
s &/ 7ga Fréms/Scientist-D/Joint Director

qufaww, 77 3R Feary gRadA T
Ministry of Environment, Forest and Climale Change

HINT TN , o
Govemment of India \ \
a8 gt M AR (39 &5 W,W) b B
RO, Gandhinagar (Sub Regional Office, Jaipur) Nosmry
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the Environment (Protection) Rules, 1986, this rﬂiﬁgsply

has issued CRZ Notification since 1991 on 19/02/1&%;1;1* {g9

order to ensure the livelihood security to the ﬁsher

connnumtles and other local communities, living in the
coastal areas, to conserve and protect coastal stretches.
The CRZ Notification 1991 was later superseded by the
CRZ Notification of 2011 on 06/01/2011. This was
further replaced by the CRZ Notification of 2019 on
18/01/2019.

That, according to para 6 (i) the CRZ Notification of
2019, all Coastal States and Union Territories (UTs) are
required to update their Coastal Zone Management
Plans (CZMP) in accordance with the new provisions &
guidelines and submit them for approval. Until the
updated CZMP is approved by this Ministry, the

provisions of the CRZ Notification of 2011 will continue

to apply.

That, as on date, CZMP as per CRZ Notification, 2019
have been approved for the States of Odisha, Karnataka,
Maharashtra and Kerala. Eight Coastal district of
Gujarat i.e. Vadodara, Anand, Ahmedabad, Porbandar,

Junagarh, Dev Bhumi Dwarka, Jamngar and Gir

ez

Govemment of

el wrufery 1) 7Y (3 &4 Frafer amgy)
RO, Gandhinagar (Sub Regional Office, Jalpun

Somnath. In rest of the district of the State of Gujarat,

gmmmm,mmgu"pg%MP as per the CRZ Notification, 2011, is

w8/ wan PrevmiScientist- D/Jmm Direcior

gIiaRY), a9 iR Serary ofedT HaTey
Ministry of Environment, Foresl and Climate Change L
IR y AtteAted

India

)
OW}\“ >
Ll

Moty 20t

-

. =




|
2y }

i

/'

21.

22.

« dbplicable.

1047 (OVAR]

\ O 5

Q . .
‘:@:\Tlat, in the instant matter, the relevant applicable .

-

provisions of the CRZ Notification, 2011 are Paragraphs
3(1)(a), 4(i1)(d), and 8 I (i)(b), which permit the laying of
pipelines in CRZ areas and require prior clearance as
per the procedure stipulated in Paragraph 4.2 of the
Notification.(True copy of the CRZ Notification 2011 is

annexed as “Annexure R3")

That this Ministry reserves its right to file additional

affidavit as and when required till pende-lite.

That in light of the aforementioned facts and
circumstances it is respectfully prayed that this Hon’ble

Tribunal may pass any order as it deem fit.

f T

f :B’EP/ = Dutt Purohit
-’2\."‘:" ‘b Fyd / T"nﬁi A/ mgmm,’:}oim Director
\ \L 2L - qafawer, @4 3R mafrr’-l‘ mﬁﬁm
D’){ Ministry of Envuonn:;gl_;‘ Fores .

Notiy Puplic Lalpu

RO, Gandhinagar (Sub Regional
I, the above named Deponent do hereby verify that the

contents of the above affidavit are true and correct to
my knowledge and are based on official records and
nothing material is concealed therein.

ouimiEr
Verified at Jaipwh.... on this " Day of \..., 2025

7

e

Govemment of India
RIFI 11 ora aaterm T AT (S9 &AT FrAT

Office, Jaipur)

4 Wgﬂ])a'ﬂE'{gk‘Qﬂ/N r;:;‘hﬁﬂgm Purohit

Att sted A=yt &/ span AEvm/Scientist-D /Joint Direcior

qafae, a9 AN Saary ofgds waea

=
Ministry of Environment, Fores! and Climate Change
Dq;i \ \@b MR TTR :

Government of India

TUT)

]

Nofhry A wrfea 1 AR (9 & St )
RO, Gandhinagar (Sub Regional Office, Jalpur)
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AT IR
GOVERNMENT OF INDIA

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE
CHANGE

&1 rifer, IMN=R/ Regional Office, Gandhinagar

T di°T- 407 Ud 4 "IN Hd<] ", Ul U, -3 Hichel HIY, HdeX-10T, IMYIAIR-382010 / A wing-

%075 400, PRRANYA BH@NE&" Near GHea irglte, ocerOR, Gandr Nagaeasd4 {oving
mail: fro.gandhingr-méfcc@gov.in

fTiap: 18t JaTig, 2023
To

3R 9= e (a1)/The Additional Chief Secretary (Forests)
TSI ¥RPR/Govt. of Gujarat
il . 14, 314l dd,
Block No. 14, 8th Floor, New Sachivalaya
, JoRId/Gandhinagar, Gujarat.

(Online Proposal No: FP/GJ/Others/147527/2021)

Sub: Diversion of 0.9689 ha Un-Class forest for laying part of Seawater
intake and iffluent disposal pipeline and passage for related construction
equipment movement in Kachchh District in favour of Chief Operating
Officer, GHCL Ltd., Ahmedabad.

Sir,

This refers to letter No. FED/FLP/e-file/6/2022/1377/F dated 16.05.2023 of the
State Govt. of Gujarat on the above mentioned subject seeking prior approval of
the Ministry of Environment, Forest & Climate Change under section-2 of Forest
(Conservation) Act, 1980.

The proposal was duly considered and approved by the Central Government
for issuance of In-Principle approval. Therefore, the undersigned, on the behalf of
the Central Government, conveys In-Principle/Stage-l Approval for diversion of
0.9689 ha Un-Class forest for laying part of Seawater intake and iffluent disposal
pipeline and passage for related construction equipment movement in Kachchh
District in favour of Chief Operating Officer, GHCL Ltd., Ahmedabad subject to the
following general and standard conditions :-

A: Conditions which needs to be complied prior to handing over of forest
land by the State Forest Department:

1. The cost of compensatory afforestation at the prevailing wage rates as per
compensatory afforestation scheme and the cost of survey, demarcation and
erection of permanent pillars if required on the CA land shall be deposited in
advance with the Forest Department by the project authority. The CA will be
maintained for 10 years. The scheme may include appropriate provision for
anticipated cost increase for works scheduled for subsequent years.

2. The State Government shall charge the Net Present Value (NPV) for the
0.9689 ha forest area to be diverted under this proposal from the User
Agency as per the orders of the Hon’ble Supreme Court of India dated
30/10/2002, 01/08/2003, 28/03/2008, 24/04/2008 and 09/05/2008 in IA No.
566 in WP (C) No. 202/1995 and as per the guidelines issued by the Ministry
vide letters No. 5-1/1998-FC (Pt.Il) dated 18/09/2003, as well as letter No. 5-
2/2006-FC dated 03/10/2006 and 5-3/2007-FC dated 05/02/2009 and
revision of NPV vide Ministry letter No. 5-3/2011-FC(Vol-1) dated

06.01.2022 in this regard. 3
Tl
&\°

File No. FC-6/GJB-57/2023-GNR (Computer No. 215013)
Generated from eOffice by KALU RAM MEENA, TOF(KRM)-IRO-JAIPUR, TECHNICAL OFFICER, O/o IRO(JAIPUR) on 04/11/2025 04:59 pm
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. Additional amount of the NPV of the diverted forest land, if any, becoming

due after finalization of the same by the Hon’ble Supreme Court of India on
receipt of the report from the Expert Committee, shall be charged by the
State Government from the User Agency. The User Agency shall furnish an
undertaking to this effect.

. The complete compliance of the FRA, 2006 shall be ensured by way of

prescribed certificate from the concerned District Collector.

. The boundary of the diverted forest land shall be suitably demarcated on

ground at the project cost, as per the direction of concerned Divisional Forest
Officer.

. The KML file of the area to be diverted and the CA areas shall be uploaded

on the e-Green watch portal with all requisite details, before issuing working
permission towards linear projects or submitting compliance report for
seeking Final/Stage-Il approval, as the case may be.

All the funds received from the user agency under the project shall be
transferred/ deposited to CAMPA fund only through e-portal.

B: Conditions which needs to be strictly complied on field after handing over
of forest land to the User Agency by the State Forest Department but the
compliance in form of undertaking shall be submitted prior to Final/Stage-Il
approval:

1
2.

3.

1%

12

13.

Legal status of the forest land shall remain unchanged.

Forest land will be handed over to the User Agency only after required non-
forest land for the project is handed over to the User Agency.

Compensatory afforestation shall be taken up by the Forest Department over
2.00 ha degraded forest land, Village- Dhokda, Taluka- Mandvi, District-
Kutch of Gujarat at the cost of the user agency. As far as possible, a mixture
of local indigenous species shall be planted and mono-culture of any species
may be avoided.

No tree felling shall be involved in the implementation of this project.

User Agency shall obtain CRZ Clearance and Environmental Clearance as
per the provisions of the Environmental (Protection) Act, 1986, if applicable.

. The Pipeline shall be laid down 1.5 meter below the ground and after lying

down of pipeline the ground will be leveled.

No damage to the flora and fauna of the adjoining area shall be caused.

The layout plan of the proposal shall not be changed without prior approval of
Central Government.

No labour camp shall be established on the forest land.

. Sufficient firewood, preferably the alternate fuel, shall be provided by the

User Agency to the labourer after purchasing the same from the State Forest
Department or the Forest Development Corporation or any other legal source
of alternate fuel. '
The boundary of the diverted forest land shall be suitably demarcated on
ground at the project cost, as per the directions of the concerned Divisional
Forest Officer.

No additional or new path will be constructed inside the forest area for
transportation of construction materials for execution of the project work.

The period of diversion under this approval shall be co-terminus with the
period of lease to be granted in favour of the user agency or 1 oject life,
whichever is less.

File No. FC-6/GJB-57/2023-GNR (Computer No. 215013)
Generated from eOffice by KALU RAM MEENA, TOF(KRM)-IRO-JAIPUR, TECHNICAL OFFICER, O/o IRO(JAIPUR) on 04/11/2025 04:59 pm
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14. The forest land shall not be used for any purpose other than that specified in
the project proposal.
15. The forest land proposed to be diverted shall under no circumstances be
transferred to any other agencies, department or person without prior
approval of Govt. of India.
16. The User Agency shall submit the annual self-compliance report in respect of
the above stated conditions to the State Government and Integrated Regional
Office, Gandhinagar by the end of March every year.
17. The User Agency shall comply with all the provisions of the all Acts, Rules,
Regulations, Guidelines, Hon'ble Court Order (s) and NGT Order (s)
pertaining to this project, if any, for the time being in force, as applicable to
the project.
18. Violation of any of these conditions will amount to violation of Forest
(Conservation) Act, 1980 and action would be taken as per the MoEF&CC
Guideline F. No. 11-42/2017-FC dt 29/01/2018.
19. Any other condition that the Ministry of Environment, Forests & Climate
Change may stipulate from time to time in the interest of conservation,
protection and development of forests & wildlife.
20. The compliance report shall be uploaded on e-portal (https://parivesh.nic.in/).
After receipt of compliance report on fulfillment of all of the above conditions
from the State Government, proposal will be considered for Final/Stage-Il approval
under Section-2 of the Forest (Conservation) Act, 1980. The User Agency shall
take up the work as per the guidelines in force and after ensuring that all necessary
clearances for the entire stretch are in place. Working permission, if any issued,
shall be intimated to IRO, Gandhinagar. Transfer of forest land shall not be effected
till Final/Stage-Il approval is granted by the Central Government in this regard.

Further, it may also be noted that thisIn-principle / Stage-1 approval shall be
valid for a period of 5 years from the date of issue of this letter. In the event of non-
compliance of the above conditions, this In-principle approval shall be revoked after
five (05) years.

23>

& \°

(1901 $HR gHi/Shrawan Kumar Verma)
il / Regional Officer

; /

Regional Office, Gandhinagar.

ufdfaft/Copy to:

1. The Inspector General of Forests (Central), ROHQ Division, Ministry of
Environment Forest and Climate Change, Indira paryavaran Bhawan, Jor
Bagh Road, New Delhi- 110003.

2. The APCCF & Nodal Officer (FCA), Aranya Bhawan, Sector- 10A,
Gandhinagar, Gujarat.

3. The Chief Conservator of Forests, Forest Circle Kutch, Bhuj, Gujarat.

4. The Deputy Conservator of Forests, Kutch-West Forest Division, Kutch,
Gujarat.

5. The Chief Operating Officer, GHCL Limited, GHCL House, Opposite Punjabi
Hall, Navrangpura, Ahmedabad, Gujarat.

6. Guard File.

File No. FC-6/GJB-57/2023-GNR (Computer No. 215013)
Generated from eOffice by KALU RAM MEENA, TOF(KRM)-IRO-JAIPUR, TECHNICAL OFFICER, O/o IRO(JAIPUR) on 04/11/2025 04:59 pm
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AR IRDR
GOVERNMENT OF INDIA
QY{eR0T, 37 T STetar] URac Ja1erT
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE
CHANGE
&= PrIfer, MR/ Regional Office, Gandhinagar

g Uq , SR Hg- ", HI.Ud.- : -10Y, - ngl:
407 & 409, “ARANYA BHAWAN”, Near CH-3 Circle, Sector-10A, Gandhi Nagar-38201
Email: iro.gandhingr-mefcc@gov.in

f&ri:04th SR, 2024
To

IR g7 Wfq (a)/The Additional Chief Secretary (Forests)
IORIA ¥RPR/Govt. of Gujarat

SiTe . 14, 313 e, = Afdarer

Block No. 14, 8th Floor, New Sachivalaya

TR, ToRId/Gandhinagar, Gujarat.

(Online Proposal No: FP/GJ/Others/147527/2021)
Sub: Final (Stage-ll) approval of Central Government under Forest
(Conservation) Act, 1980 for proposed diversion of 0.9689 ha Un-Class forest
for laying part of Seawater intake and effluent disposal pipeline and passage
for related construction equipment movement in Kachchh District in favour
of Chief Operating Officer, GHCL Ltd., Ahmedabad- reg.
Sir,

This refers to letter No. FED/FLP/e-file/6/2022/1377/F dated 16.05.2023 of the
State Govt. of Gujarat on the above mentioned subject seeking prior approval of
the Ministry of Environment, Forest & Climate Change under section-2 of Forest
(Conservation) Act, 1980. After due consideration of the proposal of the State
Government, the 'In-Principle/Stage-I' approval of the Central Government for the
diversion of the said forest land was accorded vide this office letter No. FC-6/GJB-
57/2023-GNR dated 18.07.2023 subject to fulfillment of certain conditions. The
State Government of Gujarat vide their letter No. FED/FLP/e-file/6/2022/1377/F
dated 28.12.2023 have furnished compliance report in respect of the relevant
conditions stipulated in the In-principle approval for grant of final approval.

In this connection, on the basis of the compliance report under reference and
confirmation of receipt of compensatory levies from National Authority of CAMPA
vide online e.portal transaction dated 11.10.2023, the Final/Stage-ll approval of
the Central Government under Section-2 of Forest (Conservation) Act, 1980 is
hereby accorded for diversion of 0.9689 ha Un-Class forest for laying part of
Seawater intake and iffluent disposal pipeline and passage for related construction
equipment movement in Kachchh District in favour of Chief Operating Officer,
GHCL Ltd., Ahmedabad subject to the following general and standard conditions:

1. Legal status of the forest land shall remain unchanged.

2. Compensatory afforestation shall be taken up by the Forest Department over
2.00 ha de-graded forest land at Village- Dhokda, Taluka- Mandvi, District-
Kutch of Guijarat at the cost of the user agency. As far as possible, a mixture
of local native species shall be planted and mono-culture of any species,

especially non-native species should be avoided. —
M
(3
s

File No. FC-6/GJB-57/2023-GNR (Computer No. 215013)
Generated from eOffice by KALU RAM MEENA, TOF(KRM)-IRO-JAIPUR, TECHNICAL OFFICER, O/o IRO(JAIPUR) on 04/11/2025 04:57 pm
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No tree felling shall be involved in the implementation of this project.

. The State Government should ensure submission of FRA certificate in proper

format along with all the enclosures i.e. proceedings of DLC, SDLC & Gram
Sabha Resolution by the User Agency before issuing the orders for diversion
by the State Government.

. The KML files of diverted area and CA area are to be uploaded on the

e.Green Watch Portal before issuing the orders for diversion by the State
Government.

. The pipeline shall be laid down 1.5 meter below the ground and after lying

down of pipeline the ground will be leveled.

. The layout plan of the proposal shall not be changed without prior approval of

Central Government.
No labour camp shall be established on the forest land.
Sufficient firewood, preferably the alternate fuel, shall be provided by the
User Agency to the labourer after purchasing the same from the State Forest
Department or the Forest Development Corporation or any other legal source
of alternate fuel.
The boundary of the diverted forest land shall be suitably demarcated on
ground at the project cost, as per the directions of the concerned Divisional
Forest Officer.
No additional or new path will be constructed inside the forest area for
transportation of construction materials for execution of the project work.
The period of diversion under this approval shall be co-terminus with the
period of lease to be granted in favour of the user agency or the project life,
whichever is less.
The forest land shall not be used for any purpose other than that specified in
the project proposal.
The forest land proposed to be diverted shall under no circumstances be
transferred to any other agencies, department or person without prior
approval of Govt. of India.
The User Agency shall submit the annual self compliance report in respect of
the above stated conditions to the State Government and Integrated Regional
Office, Gandhinagar by the end of March every year. :
The User Agency shall comply with all the provisions of the all Acts, Rules,
Regulations, Guidelines, Hon'ble Court Order (s) and NGT Order (s)
pertaining to this project, if any, for the time being in force, as applicable to
the project.
All the conditions of Stage-l approval shall be strictly complied.
Violation of any of these conditions will amount to violation of Forest
(Conservation) Act, 1980 and action would be taken as per the MoEF&CC
Guideline F. No. 11-42/2017-FC dt 29/01/2018.
Any other condition that the Ministry of Environment, Forests & Climate
Change may stipulate from time to time in the interest of conservation,
protection and development of forests & wildlife.

As has been mentioned at Para-2 of this final approval, this approval for

diversion of forest land is subject to the fulfilment of stipulated conditions
mentioned in this approval letter. Therefore, in the event of non-compliance of any
of the conditions laid out in this approval letter, the Regional Office of Ministry of
Environment, Forest and Climate Change may withdraw the said approval for the
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diversion of the forest land and stop the non-forest activity being carried out in the
forest land besides initiating the legal action as per provisions of Forest
(Conservation) Act, 1980.

&
PR dHi/Shrawan Kumar Verma)

&=l 31fd®RY/ Regional Officer

aff wrfer, TR/

Regional Office, Gandhinagar.

Copy to:

1. The Inspector General of Forests (Central), ROHQ Division, Ministry of
Environment Forest and Climate Change, Indira paryavaran Bhawan, Jor
Bagh Road, New Delhi- 110003.

2. The APCCF & Nodal Officer (FCA), Aranya Bhawan, Sector- 10A,
Gandhinagar, Gujarat.

3. The Dy. Conservator of Forests, Forest Division Kutch- West, Bhuj, Gujarat.

4. The Chief Operating Officer, GHCL Limited, GHCL House, Opposite Punjabi
Hall, Navrangpura, Ahmedabad, Gujarat.

5. Guard File.
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MINISTRY OF ENVIRONMENT AND FORESTS
(Department of Environment, Forests and Wildlife)
COASTAL REGULATION ZONE NOTIFICATION
New Delhi, the 6th January, 2011

S.0.19(E).— WHEREAS a draft notification under sub-section (1) of section and clause (V) of sub-
Section (2) of section 3 of the Environment (Protection) Act, 1986 was issued inviting objections and
suggestions for the declaration of coastal stretches as Coastal Regulation Zone and imposing
restrictions on industries, operations and processes in the CRZ was published vide S.0.No0.2291 (E),
dated 15™ September, 2010.;

AND WHEREAS, copies of the said Gazette were made available to the public on 15%
September, 2010.;

AND WHEREAS, the suggestions and objections received from the public have been
considered by the Central Government.;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central
Government, with a view to ensure livelihood security to the fisher communities and other local
communities, living in the coastal areas, to conserve and protect coastal stretches, its unique
environment and its marine area and to promote development through sustainable manner based on
scientific principles taking into account the dangers of natural hazards in the coastal areas, sea level
rise due to global warming, does hereby, declare the coastal stretches of the country and the
water area upto its territorial water limit, excluding the islands of Andaman and Nicobar and
Lakshadweep and the marine areas surrounding these islands upto its territorial limit, as Coastal
Regulation Zone (hereinafter referred to as the CRZ) and restricts the setting up and expansion of
any industry, operations or processes and manufacture or handling or storage or disposal of
hazardous substances as specified in the Hazardous Substances (Handling, Management and
Transboundary Movement) Rules, 2009 in the aforesaid CRZ.; and

In exercise of powers also conferred by clause (d) and sub rule (3) of rule 5 of Environment
(Protection) Act, 1986 and in supersession of the notification of the Government of India in the
Ministry of Environment and Forests, number S.0.114(E), dated the 19™ February, 1991 except as
respects things done or omitted to be done before such supercession, the Central Government
hereby declares the following areas as CRZ and imposes with effect from the date of the
notification the following restrictions on the setting up and expansion of industries, operations or
processes and the like in the CRZ,- '

(i) the land area from High Tide Line (hereinafter referred to as the HTL) to 500mts on the
landward side along the sea front.

(i) CRZ shall apply to the land area between HTL to 100 mts or width of the creek
whichever is less on the landward side along the tidal influenced water bodies that are
connected to the sea and the distance upto which development along such tidal
influenced water bodies is to be regulated shall be governed by the distance upto which
the tidal effects are experienced which shall be determined based on salinity concentration
of 5 parts per thousand (ppt) measured during the driest period of the year and distance
upto which tidal effects are experienced shall be clearly identified and demarcated
accordingly in the Coastal Zone Management Plans (hereinafter referred to as the CZMPs).
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Explanation.- For the purposes of this sub-paragraph the expression tidal influenced water
bodies means the water bodies influenced by tidal effects from sea, in the bays, estuaries,
rivers, creeks, backwaters, lagoons, ponds connected to the sea or creeks and the like.

(iii) the land area falling between the hazard line and 500mts from HTL on the
landward side, in case of seafront and between the hazard line and 100mts line in case of
tidal influenced water body the word ‘hazard line’ denotes the line demarcated by Ministry
of Environment and Forests (hereinafter referred to as the MoEF) through the Survey of
India (hereinafter referred to as the Sol) taking into account tides, waves, sea level rise and
shoreline changes.

(iv)land area between HTL and Low Tide Line (hereinafter referred to as the LTL) which
will be termed as the intertidal zone.

(v) the water and the bed area between the LTL to the territorial water limit (12 Nm) in case of
sea and the water and the bed area between LTL at the bank to the LTL on the opposite side
of the bank, of tidal influenced water bodies.

2. For the purposes of this notification, the HTL means the line on the land upto which the
highest water line reaches during the spring tide and shall be demarcated uniformly in all parts of
the country by the demarcating authority(s) so authorized by the MoEF in accordance with the
general guidelines issued at Annexure-1. HTL shall be demarcated within one year from the date of
issue of this notification.

3. Prohibited activities within CRZ,- The following are declared as prohibited activities
within the CRZ,- '

(i) Setting up of new industries and expansion of existing industries except,-
(a) those directly related to waterfront or directly needing foreshore facilities;

Explanation: The expression “foreshore facilities” means those activities permissible under
this notification and they require waterfront for their operations such as ports and harbours,
jetties, quays, wharves, erosion control measures, breakwaters, pipelines, lighthouses,
navigational safety facilities, coastal police stations and the like.;

(b) projects of Department of Atomic Energy;

(c) facilities for generating power by non-conventional energy sources and setting up of
desalination plants in the areas not classified as CRZ-I(i) based on an impact assessment
study including social impacts.;

(d) development of green field Airport already permitted only at Navi Mumbai;

(e) reconstruction, repair works of dwelling units of local communities including fishers in
accordance with local town and country planning regulations.

(ii) manufacture or handling oil storage or disposal of hazardous substance as specified in the
notification of Ministry of Environment and Forests, No. S.0.594 (E), dated the 28th July
1989, S.0.No.966(E), dated the 27 November, 1989 and GSR 1037 (E), dated the 51
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December ,1989 except,-

(a) transfer of hazardous substances from ships to ports, terminals and refineries and vice
versa;

(b) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-Il appended to this notification and facilities for
regasification of Liquefied Natural Gas (hereinafter referred to as the LNG) in the areas
not classified as CRZ- I(i) subject to implementation of safety regulations including
guidelines issued by the Oil Industry Safety Directorate in the Ministry of Petroleum and
Natural Gas and guidelines issued by MoEF and subject to further terms and conditions
for implementation of ameliorative and restorative measures in relation to environment as
may be stipulated by in MoEF.

Provided that facilities for receipt and storage of fertilizers and raw materials
required for manufacture of fertilizers like ammonia, phosphoric acid, sulphur,
sulphuric acid, nitric acid and the like, shall be permitted within the said zone in the
areas not classified as CRZ-I(i).

(iii) Setting up and expansion of fish processing units including warehousing except hatchery
and natural fish drying in permitted areas:

(iv) Land reclamation, bunding or disturbing the natural course of seawater except those,-

(a) required for setting up, construction or modernisation or expansion of foreshore
facilities like ports, harbours, jetties, wharves, quays, slipways, bridges, sealink, road on
stilts, and such as meant for defence and security purpose and for other facilities
that are essential for activities permissible under the notification;

(b) measures for control of erosion, based on scientific including Environmental Impact

Assessment (hereinafter referred to as the EIA) studies
(c) maintenance or clearing of waterways, channels and ports, based on EIA studies;

(d) measures to prevent sand bars, installation of tidal regulators, laying of storm water drains
or for structures for prevention of salinity ingress and freshwater recharge based on
carried out by any agency to be specified by MoEF.

(v) Setting up and expansion of units or mechanism for disposal of wastes and effluents except
facilities required for,-

(a) discharging treated effluents into the water course with approval under the Water
(Prevention and Control of Pollution) Act, 1974 (6 of 1974);

(b) storm water drains and ancillary structures for pumping;

(c) treatment of waste and effluents arising from hotels, beach resorts and human settlements
located in CRZ areas other than CRZ-I and disposal of treated wastes and effluents;

(vi) Discharge of untreated waste and effluents from industries, cities or towns and other
human settlements. The concerned authorities shall implement schemes for phasing
out existing discharge of this nature, if any, within a time period not exceeding two years
from the date of issue of this notification.

(vii) Dumping of city or town wastes including construction debris, industrial solid wastes, fly
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ash for the purpose of land filling and the like and the concerned authority shall implement
schemes for phasing out any existing practice, if any, shall be phased out within a period
of one year from date of commencement of this notification.

Note:-The MoEF will issue a separate instruction to the State Governments and Union territory
Administration in respect of preparation of Action Plans and their implementation as also
monitoring including the time schedule thereof, in respect of paras (v), (vi) and (vii).

(viii) Port and harbour projects in high eroding stretches of the coast, except those projects
classified as strategic and defence related in terms of EIA notification, 2006 identified by
MOoEF based on scientific studies and in consultation with the State Government or the Union
territory Administration.

(ix) Reclamation for commercial purposes such as shopping and housing complexes, hotels
and entertainment activities.

(x) Mining of sand, rocks and other sub-strata materials except,-

(a)those rare minerals not available outside the CRZ area,
(b) exploration and exploitation of Qil and Natural Gas.

(xi) Drawl of groundwater and construction related thereto, within 200mts of HTL; except the
following:-

(a) in the areas which are inhabited by the local communities and only for their use.

(b) In the area between 200mts-500mts zone the drawl of groundwater shall be
permitted only when done manually through ordinary wells for drinking, horticulture,
agriculture and fisheries and where no other source of water is available.

Note:-Restrictions for such drawl may be imposed by the Authority designated by the State
Government and Union territory Administration in the areas affected by sea water
intrusion.

(xi) Construction activities in CRZ-I except those specified in para 8 of this notification.

(xiii) Dressing or altering the sand dunes, hills, natural features including landscape
changes for beautification, recreation and other such purpose.

(xiv) Facilities required for patrolling and vigilance activities of marine/coastal police stations.

4, Regulation of permissible activities in CRZ area.- The following activities shall be
regulated except those prohibited in para 3 above,-

(i)(@) clearance shall be given for any activity within the CRZ only if it requires
waterfront and foreshore facilities;
(b) for those projects which are listed under this notification and also attract EIA notification,

2006 (S.0.1533 (E), dated the 14th September, 2006), for such projects clearance under
EIA notification only shall be required subject to being recommended by the concerned
State or Union territory Coastal Zone Management Authority (hereinafter referred to as the
CZMA).

(c) Housing schemes in CRZ as specified in paragraph 8 of this notification;
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(d) Construction involving more than 20,000sq mts built-up area in CRZ-II shall be considered in
accordance with EIA notification, 2006 and in case of projects less than 20,000sq mts built-up
area shall be approved by the concerned State or Union territory Planning authorities in
accordance with this notification after obtaining recommendations from the concerned CZMA
and prior recommendations of the concern CZMA shall be essential for considering the grant
of environmental clearance under EIA notification, 2006 or grant of approval by the relevant
planning authority.

(e) MoEF may under a specific or general order specify projects which require prior public
hearing of project affected people.

(f) construction and operation for ports and harbours, jetties, wharves, quays, slipways, ship
construction yards, breakwaters, groynes, erosion control measures;

(ii) the following activities shall require clearance from MoEF, namely:-

(a) those activities not listed in the EIA notification, 2006.

(b) construction activities relating to projects of Department of Atomic Energy or Defence
requirements for which foreshore facilities are essential such as, slipways, jetties, wharves,
quays; except for classified operational component of defence projects. Residential buildings,
office buildings, hospital complexes, workshops of strategic and defence projects in terms of
EIA notification, 2006.;

(c) construction, operation of lighthouses;

(d) laying of pipelines, conveying systems, transmission line;

(e) exploration and extraction of oil and natural gas and all associated activities and facilities
thereto;

(f) Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water and outfall for discharge of treated wastewater or cooling water from thermal power
plants. MoEF may specify for category of projects such as at (f), (g) and (h) of para 4;

(g) Mining of rare minerals as listed by the Department of Atomic Energy;

(h) Facilities for generating power by non-conventional energy resources, desalination plants and
weather radars;

(1) Demolition and reconstruction of (a) buildings of archaeological and historical importance, (ii)
heritage buildings; and buildings under public use which means buildings such as for the
purposes of worship, education, medical care and cultural activities;

4.2  Procedure for clearance of permissible activities.- All projects attracting this notification
shall be considered for CRZ clearance as per the following procedure, namely:-

(1) The project proponents shall apply with the following documents seeking prior clearance
under CRZ notification to the concerned State or the Union territory Coastal Zone
Management Authority,-

(a) Form-1 (Annexure-IV of the notification);

(b) Rapid EIA Report including marine and terrestrial component except for
construction projects listed under 4(c) and (d)

(¢) Comprehensive EIA with cumulative studies for projects in the stretches classified as low
and medium eroding by MoEF based on scientific studies and in consultation with the State
Governments and Union territory Administration;

(d) Disaster Management Report, Risk Assessment Report and Management Plan;

(e) CRZ map indicating HTL and LTL demarcated by one of the authorized agency (as
indicated in para 2) in 1:4000 scale;

(f) Project layout superimposed on the above map indicated at (¢) above;
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(g) The CRZ map normally covering 7km radius around the project site.

(h) The CRZ map indicating the CRZ-I, II, Ill and IV areas including other notified
ecologically sensitive areas;

(i) No Objection Certificate from the concerned State Pollution Control Boards or Union
territory Pollution Control Committees for the projects involving discharge of effluents,
solid wastes, sewage and the like.;

(ii) The concerned CZMA shall examine the above documents in accordance with the
approved CZMP and in compliance with CRZ notification and make recommendations within
a period of sixty days from date of receipt of complete application,-

(a) MoEF or State Environmental Impact Assessment Authority (hereinafter referred to as the
SEIAA) as the case may be for the project attracting EIA notification, 2006;

(b) MoEF for the projects not covered in the EIA notification, 2006 but attracting para 4(ii) of
the CRZ notification;

(iii) MoEF or SEIAA shall consider such projects for clearance based on the
recommendations of the concerned CZMA within a period of sixty days.

(vi) The clearance accorded to the projects under the CRZ notification shall be valid for the
period of five years from the date of issue of the clearance for commencement of construction
and operation.

(v) For Post clearance monitoring — (a) it shall be mandatory for the project proponent to
submit half-yearly compliance reports in respect of the stipulated terms and conditions of
the environmental clearance in hard and soft copies to the regulatory authority(s)

concerned, on 15 June and 315" December of each calendar year and all such compliance
reports submitted by the project proponent shall be published in public domain and its
copies shall be given to any person on application to the concerned CZMA.

(b) the compliance report shall also be displayed on the website of the concerned
regulatory authority.

(vi) To maintain transparency in the working of the CZMAs it shall be the responsibility of the
CZMA to create a dedicated website and post the agenda, minutes, decisions taken,
clearance letters, violations, action taken on the violations and court matters including the
Orders of the Hon’ble Court as also the approved CZMPs of the respective State Government
or Union territory.

5. Preparation of Coastal Zone Management Plans.

(i) The MoEF may obtain the CZMPs prepared through the respective State Government or
Union territory;

(ii) The CZMPs may be prepared by the coastal State Government or Union territory by
engaging reputed and experienced scientific institution(s) or the agencies including the
National Centre for Sustainable Coastal Management (hereinafter referred to as the
NCSCM) of MoEF and in consultation with the concerned stakeholders;

(iii)The hazard line shall be mapped by MoEF through Sol all along the coastline of the
country and the hazard line shall be demarcated taking into account, tide, waves, sea level
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rise and shoreline changes;

(iv)For the purpose of depicting the flooding due to tides, waves and sea level rise in the next
fifty and hundred years, the contour mapping of the coastline shall be carried out at 0.5m
interval normally upto 7km from HTL on the landward side, and the shoreline changes
shall be demarcated based on historical data by comparing the previous satellite imageries
with the recent satellite imageries;

(v) Mapping of the hazard line shall be carried out in 1:25,000 scale for macro level planning
and 1:10,000 scale or cadastral scale for micro level mapping and the hazard line shall be
taken into consideration while preparing the land use plan of the coastal areas;

(vi)The coastal States and Union Territory will prepare within a period of twenty four
months from the date of issue this notification, draft CZMPs in 1:25,000 scale map
identifying and classifying the CRZ areas within the respective territories in accordance
with the guidelines given in Annexure-l of the notification, which involve public
consultation;

(vii) The draft CZMPs shall be submitted by the State Government or Union territory to the
concerned CZMA for appraisal, including appropriate consultations, and recommendations in
accordance with the procedure(s) laid down in the Environment (Protection) Act, 1986;

(viii) The State Government or Union territory CZMA shall submit the draft CZMPs to
MOoEF alongwith its recommendations on the CZMP within a period of six months after
incorporating the suggestions and objections received from the stakeholders;

(ix)MOEF shall thereafter consider and approve the CZMPs within a period of four
months from the date of receipt of the CZMPs complete in all respects;

(x) All developmental activities listed in this notification shall be regulated by the State
Government, Union Territory Administration, the local authority or the concerned
CZMA within the framework of such approved CZMPs as the case may be in
accordance with provisions of this notification;

(xi) The CZMPs shall not normally be revised before a period of five years after which, the
concerned State Government or the Union territory may consider undertaking revision of the
maps following the above procedures;

(xii) The CZMPs already approved under CRZ notification, 1991 shall be valid for a period
of twenty four months unless the aforesaid period is extended by MoEF by a specific
notification subject to such terms and conditions as may be specified therein.

6. Enforcement of the CRZ, notification, 2C11-

(a) For the purpose of implementation and enforcement of the provisions this notification and
compliance with conditions stipulated thereunder, the powers either original or delegated
are available under Environment (Protection) Act, 1986 with the MoEF, State
Government or the Union territory Administration NCZMA and SCZMAs;

(b) The composition, tenure and mandate of NCZMA and State Government or the Union
territory CZMAs have already been notified by MoEF in terms of Orders of Hon’ble
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Supreme Court in Writ Petition 664 of 1993;

(c) the State Government or the Union territory CZMAs shall primarily be responsible for
enforcing and monitoring of this notification and to assist in this task, the State
Government and the Union territory shall constitute district level Committees under the
Chairmanship of the District Magistrate concerned containing atleast three representatives
of local traditional coastal communities including from fisherfolk;

(d) The dwelling units of the traditional coastal communities including fisherfolk, tribals as
were permissible under the provisions of the CRZ notification, 1991, but which have not
obtained formal approval from concerned authorities under the aforesaid notification shall
be considered by the respective Union territory CZMAs and the dwelling units shall be
regularized subject to the following condition, namely-

(i) these are not used for any commercial activity
(ii) these are not sold or transferred to non-traditional coastal community.

7. Classification of the CRZ — For the purpose of conserving and protecting the coastal areas and
marine waters, the CRZ area shall be classified as follows, namely:-

(i) CRZ-1,-

A. The areas that are ecologically sensitive and the geomorphological features which play a
role in the maintaining the integrity of the coast,-

(a) Mangroves, in case mangrove area is more than 1000 sq mts, a buffer of S0meters
along the mangroves shall be provided; '

(b) Corals and coral reefs and associated biodiversity;

(c) Sand Dunes;

(d) Mudflats which are biologically active;

(e) National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other
protected areas under the provisions of Wild Life (Protection) Act, 1972 (53 of
1972), the Forest (Conservation) Act, 1980 (69 of 1980) or Environment (Protection)
Act, 1986 (29 of 1986); including Biosphere Reserves;

(f) Salt Marshes;

(g) Turtle nesting grounds;

(h) Horse shoe crabs habitats;

(i) Sea grass beds;

(j) Nesting grounds of birds;

(k) Areas or structures of archaeological importance and heritage sites. B. The area
between Low Tide Line and High Tide Line;

(ii) CRZ-11,-

The areas that have been developed upto or close to the shoreline.
Explanation.- For the purposes of tiie expression “developed area” is referred to as that area
within the existing municipal limits or in other existing legally designated urban areas

which are substantially built-up and has been provided with drainage and approach roads
and other infrastructural facilities, such as water supply and sewerage mains;
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(iii) CRZ-IIL-

Areas that are relatively undisturbed and those do not belong to either CRZ-I or Il which
include coastal zone in the rural areas (developed and undeveloped) and also areas within
municipal limits or in other legally designated urban areas, which are not substantially built

up.
(iv.) CRZ-1V,-

A. the water area trom the Low Tide Line to twelve nautical miles on the seaward side;

B. shall include the water area of the tidal influenced water body from the mouth of the
water body at the sea upto the influence of tide which is measured as five parts per
thousand during the driest season of the year.

(v) Areas requiring special consideration for the purpose of protecting the critical coastal
environment and difficulties faced by local communities,-

A. (i) CRZ area falling within municipal limits of Greater Mumbai;
(ii) the CRZ areas of Kerala including the backwaters and backwater islands;
(iii) CRZ areas of Goa.

B. Critically Vulnerable Coastal Areas (CVCA) such as Sunderbans region of West Bengal
and other ecologically sensitive areas identified as under Environment (Protection) Act,
1986 and managed with the involvement of coastal communities including fisherfolk.

8 Norms for regulation of activities permissible under this notification,-

(i) The development or construction activities in different categories of CRZ shall be
regulated by the concerned CZMA in accordance with the following norms, namely:-

Note:- The word existing use hereinafter in relation to existence of various features or existence
of regularisation or norms shall mean existence of these features or regularisation or norms
as on 19.2.1991 wherein CRZ notification, was notified.

I. CRZ-I,-
(i) no new construction shall be permitted in CRZ-1 except,-

(a) projects relating to Department of Atomic Energy;

(b) pipelines, conveying systems including transmission lines;

(c) facilities that are essential for activities permissible under CRZ-I;

(d) installation of weather radar for monitoring of cyclones movement and prediction by
Indian Meteorological Department;

(e) construction of trans harbour sea link and without affecting the tidal flow of water,
between LTL and HTL. . ‘

(f) development of green field airport already approved at only Navi Mumbai

(i) Areas between LTL and HTL which are not ecologically sensitive, nécessary safety
measures will be incorporated while permitting the following, namely:-
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(a) exploration and extraction of natural gas;

(b) construction of dispensaries, schools, public rainshelter, community toilets,
bridges, roads, jetties, water supply, drainage, sewerage which are required for
traditional inhabitants living within the biosphere reserves after obtaining
approval from concerned CZMA.

(c) necessary safety measure shall be incorporated while permitting such
developmental activities in the area falling in the hazard zone;

(d) salt harvesting by solar evaporation of seawater;

(e) desalination plants;

() storage of non-hazardous cargo such as edible oil, fertilizers and food grain within
notified ports; _

(g) construction of trans harbour sea links, roads on stilts or pillars without affecting the
tidal flow of water.

II. CRZ-11,-

(i) buildings shall be permitted only on the landward side of the existing road, or on the
landward side of existing authorized structures;

(i1) buildings permitted on the landward side of the existing and proposed roads or existing
authorized structures shall be subject to the existing local town and country planning

regulations including the ‘existing’ norms of Floor Space Index or Floor Area Ratio:
Provided that no permission for construction of buildings shall be given on landward side
of any new roads which are constructed on the seaward side of an existing road:

(iii) reconstruction of authorized building to be permitted subject with the existing Floor
Space Index or Floor Area Ratio Norms and without change in present use;

(iv) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-II appended to this notification and facilities for regasification of
Liquefied Natural Gas subject to the conditions as mentioned in sub-paragraph (ii) of
paragraph 3; ‘

(v) desalination plants and associated facilities;

(vi) storage of non-hazardous cargo, such as edible oil, fertilizers and food grain in
notified ports;

(vii) facilities for generating power by non-conventional power sources and associated
facilities;

[11. CRZ-111,-

A. Area upto 200mts from HTL on the landward side in case of seafront and 100mts
along tidal influenced water bodies or width of the creek whichever is less is to be earmarked
as “No Development Zone (NDZ)”,-

(i) the NDZ shall not be applicable in such area falling within any notified port limits;

(ii) No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space Index,
existing plinth area and existing density and for permissible activities under the notification

"including facilities essential for activities; Construction/reconstruction of dwelling units of
traditional coastal communities including fisherfolk may be permitted between 100 and 200
metres from the HTL along the seafront in accordance with a comprehensive plan prepared
by the State Government or the Union territory in consultation with the traditional coastal
communities including fisherfolk and incorporating the necessary disaster management

!
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provision, sanitation and recommended by the concerned State or the Union territory CZMA
to NCZMA for approval by MoEF;

(iii) however, the following activities may be permitted in NDZ —

(a) agriculture, horticulture, gardens, pasture, parks, play field, and forestry;

(b) projects relating to Department of Atomic Energy;

(c) mining of rare minerals;

(d) salt manufacture from seawater;

(e) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-II;

(f) facilities for regasification of liquefied natural gas subject to conditions as
mentioned in subparagraph (ii) of paragraph 3;

(g) facilities for generating power by non conventional energy sources;

(h) Foreshore facilities for desalination plants and associated facilities;

(i) weather radars;

() construction of dispensaries, schools, public rain shelter, community toilets,
bridges, roads, provision of facilities for water supply, drainage, sewerage,
crematoria, cemeteries and electric sub-station which are required for the local
inhabitants may be permitted on a case to case basis by CZMA;

(k) construction of units or auxiliary thereto for domestic sewage, treatment and
disposal with the prior approval of the concerned Pollution Control Board or
Committee;

() facilities required for local fishing communities such as fish drying yards, auction halls,
net mending yards, traditional boat building yards, ice plant, ice crushing units, fish
curing facilities and the like;

(m) development of green field airport already permitted only at Navi Mumbai.

B. Area between 200mts to 500mts,-

The following activities shall be permissible in the above areas;

(i) development of vacant plot in designated areas for construction of hotels or beach
resorts for tourists or visitors subject to the conditions as specified in the guidelines
at Annexure-lII ; '

(ii) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-1I;

(iii) facilities for regasification of liquefied natural gas subject to conditions as
mentioned in sub-paragraph (ii) of paragraph 3;

(iv) storage of non-hazardous cargo such as, edible oil, fertilizers, food grain in
notified ports;

(v) foreshore facilities for desalination plants and associated facilities;

(vi) facilities for generating power by non-conventional energy sources;

(vii) construction or reconstruction of dwelling units so long it is within the ambit of
traditional rights and customary uses such as existing fishing villages and goathans.
Building permission for such construction or reconstruction will be subject to local town
and country planning rules with overall height of construction not exceeding 9mts with two
floors (ground + one floor);

(viii) Construction of public rain shelters, community toilets, water supply drainage,
sewerage, roads and bridges by CZMA who may also permit construction of
schools and dispensaries for local inhabitants of the area for those panchayats, the major
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part .of which falls within CRZ if no other area is available for construction of such
facilities;
(ix) reconstruction or alteration of existing authorised building subject to sub-paragraph
(vii), (viii);
(x) development of green field airport already permitted only at Navi Mumbai.

(IV) In CRZ-1V areas,-

The activities impugning on the sea and tidal influenced water bodies will be regulated except
for traditional fishing and related activities undertaken by local communities as follows:-

(a) No untreated sewage, effluents, ballast water, ship washes, fly ash or solid waste from all
activities including from aquaculture operations shall be let off or dumped. A
comprehensive plan for treatment of sewage generating from the coastal towns and
cities shall be formulated within a period of one year in consultation with stakehoiders
including traditional coastal communities, traditional fisherfolk and implemented;

(b) Pollution from oil and gas exploration and drilling, mining, boat house and shipping;

(¢) There shall be no restriction on the traditional fishing and allied activities undertaken by
local communities.

V. Areas requiring special consideration,-
1. CRZ areas falling within municipal limits of the Greater Mumbai.

(i) Developmental activities in the CRZ area of the Greater Mumbai because of the
environmental issues, relating to degradation of mangroves, pollution of creeks and coastal
waters, due to discharge of untreated effluents and disposal of solid waste, the need to
provide decent housing to the poor section of society and lack of suitable alternatives in
the inter connected islands of Greater Mumbai shall be regulated as follows, namely:-

A. Construction of roads - In CRZ-I areas indicated at sub-paragraph (i) of paragraph 7
of the notification the following activities only can be taken up:-

(a) Construction of roads, approach roads and missing link roads approved in
the Developmental Plan of Greater Mumbai on stilts ensuring that the free flow of
tidal water is not affected, without any benefit of CRZ-II accruing on the landward
side of such constructed roads or approach roads subject to the following conditions:-
(i) All mangrove areas shall be mapped and notified as protected forest and

necessary protection and conservation measures for the identified mangrove
areas shall be initiated.
(ii)) Five times the number of mangroves destroyed/cut during the construction
process shall be replanted.
B. Solid waste disposal sites shall be identified outside the CRZ area and thereafter
within two years the existing conventional solid waste sites shall be relocated outside
the CRZ area.

(iii) In CRZ-1I areas-

(@) The development or redevelopment shall continue to be undertaken in accordance with
the norms laid down in the Town and Country Planning Regulations as they existed on
the date of issue of the notification dated the 19" February, 1991, unless specified
otherwise in this notification.
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(b) SLUM REHABITATION SCHEMES;-

1. In the Greater Mumbai area there are large slum clusters with lakhs of families
residing therein and the living conditions in these slums are deplorable and the civic
agencies are not able to provide basic infrastructure such as drinking water, electricity,
roads, drainage and the like because the slums come up in an unplanned and
congested manner and the slums in the coastal area are at great risk in the event of
cyclones, storm surges or tsunamis, in view of the difficulties in providing rescue, relief
and evacuation.

2. To provide a safe and decent dwelling to the slum dwellers, the State Government may
implement slum redevelopment schemes as identified as on the date of issue of this
notification directly or through its parastatal agencies like Maharashtra Housing and
Area Development Authority (MHADA), Shivshahi Punarvasan Prakalp Limited
(SPPL), Mumbai Metropolitan Region Development Authority (MMRDA) and the
like.:

Provided that,-

(i) such redevelopment schemes shall be undertaken directly or through joint
ventures or through public private partnerships or other similar models ensuring that
the stake of the State Government or its parastatal entities shall be not less than
51%; ’

(ii) the Floor Space Index or Floor Area Ratio for such redevelopment schemes shall
be in accordance with the Town and Country Planning Regulations prevailing
as on the date on which the project is granted approval by the competent
authority;

(iii) it shall be the duty of the project proponent undertaking the redevelopment
through conditions (j)(2) above along with the State Government to ensure that all
legally regularized tenants are provided houses in situ or as per norms laid down
by the State Government in this regard.

(c¢) REDEVELOPMENT OF DILAPIDATED, CESSED AND UNSAFE BUILDINGS:

1. In the Greater Mumbai, there are, also a large number of old and dilapidated, cessed and
unsafe buildings in the CRZ areas and due to their age these structures are
extremely vulnerable and disaster prone and therefore there is an urgent need for the
redevelopment or reconstruction of these identified buildings.

2. These projects shall be taken up subject to the following conditions and safeguards:

(i) such redevelopment or reconstruction projects as identified on the date of issue of this
notification shall be allowed to be taken up involving the owners of these buildings
either above or with private developers in accordance with the prevailing Regulation,
directly or through joint ventures or through other similar models.

(i) the Floor Space Index or Floor Area Raiio for such redevelopment schemes shall be in
accordance with the Town and Country Planning Regulations prevailing as on the
date on which the project is granted approval by the competent authority

(iii) suitable accommodation to the original tenants of the specified buildings shall be

41 GIM1=7 -
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ensured during the course of redevelopment or reconstruction of the buildings by
the project proponents, undertaking the redevelopment through condition 2(i) above.

(d) Notwithstanding anything contained in this notification, the developmental activities
for slums and for dilapidated, cessed and unsafe buildings as specified at paras (b) and (c)
above shall be carried out in an accountable and transparent manner by the project
proponents mentioned therein which shall include the following pre-condition
measures, wherever applicable;-

1. (i) applicability of the Right to Information Act, 2005 to all redevelopment or
reconstruction projects granted clearance by the Competent Authorities;

(ii) MoEF shall issue an order constituting the CPIO and the first Appellate Authority of
appropriate ranks in consultation with Government of Maharashtra;

(iii) details of the Slum Rehabilitation Scheme, including the complete proposal and the
names of the eligible slum dwellers will be declared suo-moto as a requirement of
Section 4 of compliance of the Right to Information Act, 2005 by the appropriate
authority in the Government of Maharashtra in one month before approving it;

(iv) the implementing or executing agency at the State Government with regard to projects
indicated at sub-item (b) and (c) of item (iii) of sub-paragraph V shall display cn a large
notice boards at the site and at the office of the implementing or executing agency the
names of the eligible builders, total number of tenements being made, names of eligible

" slum dwellers who are to be provided the dwelling units and the extra area available for
free sale.

(v) Projects being developed under sub-items (b) and (c) of item (iii) of sub-paragraph V
shall be given permission only if the project proponent agree to be covered under the
Right to Information Act, 2005.

2. MoEF may appoint statutory auditors, who are empanelled by the Comptroller and
auditor General (hereinafter referred to as the C&AG) to undertake performance and
fiscal audit in respect of the projects relating to redevelopment of dilapidated, cessed and
unsafe buildings and the projects relating to Slum Rehabilitation Scheme shall be audited
by C&AG.

3. A High Level Oversight Committee may be set up by the Government of Maharashtra
for periodic review of implementation of V(iii)(b) and (c) which shall include
eminent representatives of various Stakeholders, like Architects, Urban Planner,
Engineers, and Civil Society, besides the local urban bodies, the State Government
and the Central Government.

4. The individual projects under V(iii)(b) and (c) shall be undertaken only after public
consultation in which views of only the legally entitled slum dweller or the legally
entitled tenent of the dilapidated or cessed buildings shall be obtained in accordance with
the procedures laid down in EIA notification, 2006.

(¢) In order to protect and preserve the ‘green lung’ of the Greater Mumbai area, all open
spaces, parks, gardens, playgrounds indicated in development plans within CRZ- II
shall be categorized as CRZ-III, that is, ‘no development zone’.

(f) the Floor Space Index upto 15% shall be allowed only for construction of civic
amenities, stadium and gymnasium meant for recreational or sports related activities and
the residential or commercial use of such open spaces shall not be permissible.

(8) Koliwada namely, fishing settlement areas as identified in the Development Plan of 1981
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or relevant records of the Government of Maharashtra, shall be mapped and declared as
CRZ-III so that any development, including construction and reconstruction of dwelling
units within these settlements shall be undertaken in accordance with applicable as per local
Town and Country Planning Regulations.

(h) Reconstruction and repair works of the dwelling units, belonging to fisher communities
and other local communities identified by the State Government, shall be considered and
granted permission by the Competent Authorities on a priority basis, in accordance with the
applicable Town and Country Planning Regulations.

2. CRZ for Kerala

In view of the unique coastal systems of backwater and backwater islands alongwith space
limitation present in the coastal stretches of the State of Kerala, the following activities in CRZ
shall be regulated as follows, namely:-

(i) all the islands in the backwaters of Kerala shall be covered under the CRZ notification;

(ii) the islands within the backwaters shall have 50mts width from the High Tide Line on the
landward side as the CRZ area; _

(iii) within 50mts from the HTL of these backwater islands existing dwelling units of local
communities may be repaired or reconstructed however no new construction shall be
permitted;

(iv) beyond 50mts from the HTL on the landward side of backwater islands, dwelling units
of local communities may be constructed with the prior permission of the Gram panchayat;

(v) foreshore facilities such as fishing jetty, fish drying yards, net mending yard, fishing
processing by traditional methods, boat building yards, ice plant, boat repairs and the like,
may be taken up within 50mts width from HTL of these backwater islands.

3. CRZ of Goa.-

In view of the peculiar circumstances of the State Goa including past history and other
developments, the specific activities shall be regulated and various measures shall be undertaken as

follows:-

(i) the Government of Goa shall notify the fishing villages wherein all foreshore facilities
required for fishing and fishery allied activities such as traditional fish processing
yards, boat building or repair yards, net mending yards, ice plants, ice storage, auction hall,
jetties may be permitted by Grama Panchayat in the CRZ area;

(ii) reconstruction, repair works of the structures of local communities including fishermen

community shall be permissible in CRZ;

(iii) purely temporary and seasonal structures customarily put up between the months of
September to May; _

(iv) the eco sensitive low lying areas which are influenced by tidal action known as khazan
lands shall be maj _ed;

(v) the mangroves along such as khazan land shall be protected and a management plan for the
khazan land prepared and no developmental activities shall be permitted in the khazan
land;

(vi) sand dunes, beach stretches along the bays and creeks shall be surveyed and mapped. No
activity shall be permitted on such sand dune areas;

(vii) the beaches such as Mandrem, Morjim, Galgiba and Agonda has been designated as
turtle nesting sites and protected under the Wildlife Protection Act, 1972 and these areas
shall be surveyed and management plan prepared for protection of these turtle nesting
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sites;
(viii) no developmental activities shall be permitted in the turtle breeding areas referred to in
sub-paragraph (vii).

4. (a) Critical Vulnerable Coastal Areas (CVCA) which includes Sunderbans and other identified
ecological sensitive areas which shall be managed with the involvement of the local coastal
communities including the fisher folk;-

(b) the entire Sunderbans mangrove area and other identified ecologically important areas such as
Gulf of Khambat and Gulf of Kutchchh in Gujarat, Malvan, Achra-Ratnagiri in Maharashtra,
Karwar and Coondapur in Karnataka, Vembanad in Kerala, Gulf of Mannar in Tamil Nadu,
Bhaitarkanika in Orissa, Coringa, East Godavari and Krishna in Andhra Pradesh shall be
declared as Critical Vulnerable Coastal Areas (CVCA) through a process of consultation with
local fisher and other communities inhabiting the area and depend on its resources for their
livelihood with the objective of promoting conservation and sustainable use of coastal
resources and habitats;

(c) the process of identifying planning, notifying and implementing CVCA shail be deta.iled in
the guideline which will be developed and notified by MoEF in consultations with Fhe
stakeholders like the State Government, local coastal communities and fisherfolk and the like

inhabiting the area;

(d) the Integrated Management Plans (IMPs) prepared for such CVCA shall interalia keep in view
the conservation and management of mangroves, needs of local communities such as,
dispensaries, schools, public rain shelter, community toilets, bridges, roads, jetties, water
supply, drainage, sewerage and the impact of sea level rise and other natural disasters and the
IMPs will be prepared in line with the para 5 above for preparation of Coastal Zone
Management Plans;

(e) till. such time the IMPs are approved and notified, construction of dispensaries, schools,
public rain shelters, community toilets, bridges, roads, jetties, water supply, drainage,
sewerage which are required for traditional inhabitants shall be permitted on a case to case
basis, by the CZMA with due regards to the views of coastal communities including
fisherfolk.

|F. No. 11-83:2005-1A-H1]
J. M. MAUSKAR. Addl Secy.
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ANNEXURE 1

GUIDELINES FOR PREPARATION OF COASTAL ZONE MANAGEMENT PLANS

I. A. Demarcation of High Tide Line

1.

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) shall be carried out by one of
the agencies authorised by MoEF based on the recommendations of the National Centre for
Sustainable Coastal Management (NCSCM).

Demarcation of the High Tide Line or LTL shall be made on the Coastal Zone Management
(CZM) Maps of scale 1:25,000 prepared by the agencies identified by the MoEF.

. Local level CZM Maps shall be prepared for use of officials of local bodies for determination of

the CRZ.
The local level CZM Maps shall be prepared on a Cadastral scale in accordance with the CZM
Maps approved by the Central Government.

B. Preparation of CZM Maps

5.

11.
12.

Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and wherever
1:25,000 maps are not available, 1:50,000 maps shall be enlarged to 1:25,000 for the purpose of
base map preparation and these maps will be of the standard specification given below:

Unit : 7.5 minutes X 7.5minutes

Numbering : Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean Sea Level (MSL)

Topography : Topography in the SOI maps will be updated using latest

satellite imageries or aerial photographs

The High Water Level (HWL) and Low Water Level (LWL) marked on the Base maps will be
transferred to the CZM maps.
Coastal geomorphological signatures in the field or satellite imageries or aerial photographs will
be used for appropriate adjustment, in the HWL or LWL for demarcating HTL or LTL in
accordance with the CRZ notification. '
The following geomorphological features shall be considered while demarcating in HTL or LTL:

Landward (monsoonal) berm crest in the case of sandy beaches

Rocks, Headlands, Cliffs

Seawalls or revetments or embankments
500 meter and 200 metre lines will be demarcated with respect of HTL.

. HTL (as defined in thé CRZ notification) and LTL shall also be demarcated in the CZM maps

along the banks of tidal influenced inland water bodies with the help of the geomorphological
signatures or features.

Classification of different coastal zones shall be done as per the CRZ notlf' cation

Standard national or international colour codes shall be used to highlight sub-classification of
data.

C. Local level CZM Maps

Local level CZM Maps are for the use of local bodies and other agencies to facilitate

implementation of the Coastal Zone Management Plans

13.
14.

Cadastral (village) maps in 1:3960 or the nearest scale, shall be used as the base maps.
These maps are available with revenue Authorities and are prepared as per standard norms.
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15. HTL (as defined in the CRZ notification) and LTL will be demarcated in the cadastral map based
on detailed physical verification using coastal geomorphological signatures or features in
accordance with the CZM Maps approved by the Central Government.

6. 500metre and 200metre lines shall be demarcated with respect to the HTL thus marked.

17. HTL (as defined in the CRZ notification, 1991) and LTL will also be demarcated along the banks
of tidal influenced inland water bodies with the help of geomorphological signatures or features.

18. Classifications shall be transferred into local level CZM maps from the CZM Plans.

19. Symbols will be adopted from CZM Maps.

20. Colour codes as given in CZM Maps shall be used.

21. Demarcation of cadastral maps will be done by local agencies approved by the Central
Government. The local agencies shall work under the guidance of the concerned State
Government or Union Territory Coastal Zone Management Authorities.

D. Hazard mapping:-

II. Classification of CRZ areas

1. The CZM Maps shall be prepared in accordance with para 5 of the CRZ notification demarcating
CRZ L IL I, 1V and V. '

2. The CZM Maps shall clearly demarcate the land use plan of the area and lists out the CRZ-I
areas. All the CRZ-I areas listed under para 7(I)A and B shall be clearly demarcated and colour
codes given so that each of the CRZ-I areas can be clearly identified.

3. Buffer zone along mangrove areas of more than 1000sq mts shall be stipulated with a different
colour distinguishing from the mangrove area.

4. The buffer zone shall also be classified as CRZ-I area.

5. The hazard line to be drawn up by MoEF shall be superimposed on the CZM maps in 1:25,000
scale and also on the cadastral scale maps.

6. The CRZ-II areas shall be those areas which have been substantially built-up with a ratio of built-
up plots to that of total plots is more than 50%.

7. In the CRZ areas, the fishing villages, common properties of the fishermen communities, fishing
jetties, ice plants, fish drying platforms or areas infrastructure facilities of fishing and local
communities such as dispensaries, roads, schools, and the like, shall be indicated on the cadastral
scale maps. States shall prepare detailed plans for long term housing needs of coastal fisher
communities in view of expansion and other needs, provisions of basic services including
sanitation, safety, and disaster preparedness.

8. No developmental activities other than those listed above shall be permitted in the areas between
the hazard line and 500mts or 100mts or width of the creek on the landward side. The dwelling
unit of the local communities including that of the fishers will not be relocated if the dwelling
units are located on the seaward side of the hazard line. The State Government will provide
necessary safeguards from natural disaster to such dwelling units of local communities.

9. The water areas of CRZ IV shall be demarcated and clearly demarcated if the water body is sea,
lagoon, backwater, creek, bay, estuary and for such classification of the water bodies the
terminology used by Naval Hydrographic Office shall be relied upon.

10. The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.

~ 11. The water area shall be demarcated indicating the pollution levels as per Central Pollution Control
Board standards on water quality. '

12. In the CRZ V areas the land use maps shall be superimposed on the Coastal Zone Management
Plan and clearly demarcating the CRZ I, 11, III, IV.

13. The existing authorized developments on the sea ward side shall be clearly demarcated.
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14. The features like cyclone shelters, rain shelters, helipads and other infrastructure including road
network may be clearly indicated on the CZM Maps for the purpose of rescue and relief
operations during cyclones, storms, tsunami and the like.

II. CZMPs approved by MoEF in accordance with CRZ notification, 1991

1. While preparing the CZMPs under CRZ notification, 2011, the CZMPs that have been approved
under the CRZ Notification, 1991 shall be compared. A justification shall be provided by the
concerned CZMA in case the CZMPs prepared under CRZ notification, 2011 varies with respect
to the approved CZMP prepared under CRZ notification, 1991.

[V. Public Views on the CZMP,

a) The draft CZMPs prepared shall be given wide publicity and suggestions and objections received
in accordance with the Environment (Protection) Act, 1986. Public hearing on the draft CZMPs
shall be held at district level by the concerned CZMAs.

b) Based on the suggestions and objections received the CZMPs shall be revised and approval of
MOoEF shall be obtained.

¢) The approved CZMP shall be put up on the website of MoEF, concerned website of the State,
Union Territory CZMA and hard copy made available in the panchayat office, District collector
office and the like.

V. Revision of Coastal Zone Management Plans

1. Whenever there is a doubt the concerned State or Union territory Coastal Zone Management
Authority shall refer the matter to the National Centre for Sustainable Coastal Management who
shall verify the CZMP based on latest satellite imagery and ground truthing.

2. The rectified map would be submitted to MoEF for its record.

Annexure-11

List of petroleum and chemical products permitted for storage in [CRZ except CRZ-1(A)]

(i) Crude oil;

(ii) Liquefied Petroleum Gas;
(iii) Motor spirit;

(iv) Kerosene;

(v) Aviation fuel;

(vi) High speed diesel;

(vii) Lubricating oil;
(vi'ii).Butane;

(ix) Propane;

(x) Compressed Natural Gas;
(xi) Naphtha;
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(xii) Furnace oil;
(xiii) Low Sulphur Heavy Stock;
(xiv) Liquefied Natural Gas;

(xv) Fertilizers and raw materials for manufacture of fertilizers.

S kokk

Annexure-111

Guidelines for development of beach resorts or hotels in the designated areas of CRZ-I1I and
CRZ-11 for occupation of tourist or visitors with prior approval of the Ministry of
Environment and Forests

I. Construction of beach resorts or hotels with prior approval of MoEF in designated areas of CRZ-I1
and 11 for occupation of tourist or visitors shall be subject to the following conditions, namely:-

(a) The project proponent shall not undertake any construction within 200 metres in the landward
side of High Tide Line and within the area between Low Tide Line and High Tide Line;

(b) The proposed constructions shall be beyond the hazard line or 200mts from the High Tide Line
whichever is more;

(c) live fencing and barbed wire fencing with vegetative cover may be allowed around private
properties subject to the condition that such fencing shall in no way hamper public access to the
beach;

(d) no flattening of sand dunes shall be carried out;

(e) no permanent structures for sports facilities shall be permitted except construction of goal posts,
net posts and lamp posts;

(f) Construction of basement may be allowed subject to the condition that no objection certification
is obtained from the State Ground Water Authority to the effect that such construction will not

adversely affect fee flow of groundwater in that area;

(g) the State Ground Water Authority shall take into consideration the guidelines issued by Central
Government before granting such no objection certificate;

(h) though no construction is allowed in the no development zone for the purposes of calculation of
Floor Space Index, the area of entire plot including the portion which falls within the no
development zone shall be taken into account;

¢
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(i) the total plot size shall not be less than 0.4 hectares and the total covered area on all floors shall
not exceed 33 percent of the plot size i.e., the Floor Space Index shall not exceed 0.33 and the
open area shall be suitably landscaped with appropriate vegetal cover;

() the construction shall be consistent with the surrounding landscape and local architectural style;

(k) the overall height of construction upto the highest ridge of the roof, shall not exceed 9metres and
the construction shall not be more than two floors (ground floor plus one upper floor);

(I) groundwater shall not be tapped within 200metre of the High Tide Line; within the 200metre
500metre zone it can be tapped only with the concurrence of the Central or State Ground Water
Board;

(m)extraction of sand, leveling or digging of sandy stretches except for structural foundation of
building, swimming pool shall not be permitted within 500metres of the High Tide Line;

(n) the.quality of treated effluents, solid wastes, emissions and noise levels and the like, from the
project area must conform to the standards laid down by the competent authorities including the
Central or State Pollution Control Board and under the Environment (Protection) Act, 1986;

(o) necessary arrangements for the treatment of the effluents and solid wastes must be made and it
must be ensured that the untreated effluents and solid wastes are not discharged into the water or
on the beach; and no effluent or solid waste shall be discharged on the beach;

(p) to allow public access to the beach, atleast a gap of 20metres width shall be provided between any
two hotels or beach resorts; and in no case shall gaps be less than 500metres apart; and

(q) if the project involves diversion of forestland for non-forest purposes, clearance as required under
the Forest (Conservation) Act, 1980 shall be obtained and the requirements of other Central and
State laws as applicable to the project shall be met with; and

(r) approval of the State or Union territory Tourism Department shall be obtained.

II. In ecologically sensitive areas (such as marine parks, mangroves, coral reefs, breeding and
spawning grounds of fish, wildlife habitats and such other area as may be notified by the Central

or State Government Union territories) construction of beach resorts or hotels shall not be
permitted

* %k ok
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Annexure-IV

Form-I for seeking clearance for project attracting CRZ notification
Basic information:

Name of the Project:-

Location or site alternatives under consideration:-

Size of the project (in terms of total area) :-

CRZ classification of the area :-

Expected cost of the project:-

Contact Information:-~

(1) Activity

1. Construction, operation or decommissioning of the Project involving actions, which will cause
physical changes in the locality (topography, land use, changes in water bodies, and the like)

S. No. | Information/Checklist confirmation Yes/No | Details thereof (with
approximate quantities /rates,
wherever possible) with source
of information data

1.1 Permanent or temporary change in land use,

land cover or topography including increase in
intensity of land use (with respect to local
land use plan)

1.2 Details of CRZ classification as per the

approved Coastal Zone Management Plan?

1.3 Whether located in CRZ-I area?

1.4 The distance from the CRZ-I areas.

1.5 Whether located within the hazard zone as

mapped by Ministry of Environment and
Forests/National Disaster Management
Authority?

1.6 Whether the area is prone to cyclone, tsunami,

tidal sut . <, subduction, earthquake etc.?

1.7 Whether the area is prone for saltwater

ingress?

1.8 Clearance of existing land, vegetation and

buildings?

1.9 Creation of new land uses?

1.10 Pre-construction investigations e.g. bore hole,

soil testing?

1.11 Construction works?

e I

SO TIRrT TR T T R e

AP 60 AW OIOIR  110 1 600 OO S SOOI o) OO AMNAKIR i ok i .- ot



1076

{9 138 3(ii)] HRd &1 TSYA ¢ AFER

Demolition works?

Temporary sites used for construction works
or housing of construction workers?

1.14 Above ground buildings, structures or
earthworks including linear structures, cut and
fill or excavations

1.15 Underground works including mining or
tunneling?

1.16 Reclamation works?

Dredging/reclamation/land filling/disposal of
dredged material etc.?

1.18 Offshore structures?

1.19 Production and manufacturing processes?

1.20 Facilities for storage of goods or taterials?

1.21 Facilities for treatment or disposal of solid
waste or liquid effluents?

1.22 Facilities for long term housing of operatlonal

workers? .
1.23 New road, rail or sea traffic during
construction or operation?
1.24 New road, rail, air waterborne or other

transport infrastructure including new or
altered routes and stations, ports, airports etc?

1.25 Closure or diversion of existing transport
routes or infrastructure leading to changes in
traffic movements?

1.26 New or diverted transmission lines or
pipelines?

1.27 Impoundment, damming, culverting,
realignment or other changes to the hydrology |
of watercourses or aquifers?

1.28 Stream and river crossings?
1.29 Abstraction or transfers of water form ground
or surface waters?

1.30 Changes in water bodies or the land surface
affecting drainage or run-off?

1.31 Transport of personnel or materials for
construction, operation or decommissioning?

1.32 Long-term dismantling or decommissioning or
restoration works?

1.33 Ongoing activity during decommissioning
which could have an impact on the
environment?

1.34 Influx of people to an area in either
temporarily or permanently?

1.35 Introduction of alien species?

1.36 Loss of native species or genetic diversity?

1.37 Any other actions?
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2. Use of Natural resources for construction or operation of the Project (such as land, water,
materials or energy, especially any resources which are non-renewable or in short supply):

S. No. Information/checklist confirmation Yes/No | Details thereof (with
approximate quantities /rates,
wherever possible) with source
of information data

2.1 Land especially undeveloped or agricultural

land (ha)

22 Water (expected source & competing
users) unit: KLD

2.3 Minerals (MT) ‘

2.4 Construction material — stone, aggregates,
sand/soil (expected source — MT)

2.5 Forests and timber (source — MT)

2.6 Energy including electricity and fuels
(source, competing users) Unit: fuel (MT),
energy (MW)

2.7 Any other natural resources (use appropriate
standard units)

3. Use, storage, transport, handling or production of substances or materials, which could be harmful
to human health or the environment or raise concerns about actual or perceived risks to human
health.

S. No.

Information/Checklist confirmation

Yes/
No

Details thereof (with
approximate quantities/rates,
wherever  possible)  with
source of information data

3.1

Use of substances or materials, which are
hazardous (as per MSIHC rules) to human health
or the environment (flora, fauna, and

water supplies)

32

Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)

3.3

Affect the welfare of people e.g. by changing
living conditions? ‘

3.4

affected by the project e.g. hospital patients,
children, the elderly etc.,

Vulnerable groups of people who could be |

3.5

Ar+ ¢her causes, that would affect local
commuiiities,  fisherfolk, their livelihood,
dwelling units of traditional local communities
etc

4. Production of solid wastes during construction or operation or

decommissioning (MT/month)

S.
No.

Information/Checklist confirmation

[ETT R T

n ‘..r : YR "

l Yes/ Details thereof (with
No approximate  quantities/rates,
wherever possible) with source
of information data
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4.1 | Spoil, overburden or mine wastes
4.2 | Municipal waste (domestic and or commercial
wastes) '
43 | Hazardous wastes (as per Hazardous Waste
Management Rules)
4.4 | Other industrial process wastes
4.5 | Surplus product
4.6 | Sewage sludge or other sludge from effluent
treatment
4.7 | Construction or demolition wastes
4.8 | Redundant machinery or equipment
4.9 Contaminated soils or other materials
4.10 | Agricultural wastes
4.11 | Other solid wastes
5. Release of pollutants or any hazardous, toxic or noxious substances to air (Kg/hr)
S. Information/Checklist confirmation Yes/ Details thereof (with
No. No approximate quantities/rates,
wherever  possible)  with
source of information data
5.1 | Emissions from combustion of fossil fuels from
stationary or mobile sources
5.2 | Emissions from production processes
53 | Emissions from materials handling including
sterage or transport
5.4 | Emissions from construction activities including
plant and equipment \
55 |Dust or odours from handling of materials
including construction materials, sewage and waste
5.6 Emissions from incineration of waste
5.7 | Emissions from burning of waste in open air (e.g.
slash materials, construction debris)
5.8 | Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:
S. No. Information/Checklist confirmation Yes/ | Details thereof  (with
No approximate quantities/rates,
wherever  possible) with
source of information data
with source of information
data
6.1 From operation of equipment e.g. engines,
ventilation plant, crushers
6.2 From industrial or similar processes
6.3 From construction or demolition
6.4 From blasting or piling
6.5 From construction or operational traffic
6.6 From lighting or cooling systems




8.
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6.7

From any other sources

|

| ]

7. Risks of contamination of land or water from releases of pollutants into the ground or into sewers,
surface waters, groundwater, coastal waters or the sea:

S. Information/Checklist confirmation Yes/ Details thereof (with
No. No approximate  quantities/rates,
wherever possible) with source
of information data
7.1 From handling, storage, use or spillage of
hazardous materials
7.2 | From discharge of sewage or other effluents to
water or the land (expected mode and place of
discharge)
7.3 By deposition of pollutants emitted to air into the
land or into water '
7.4 From any other sources
7.5 Is there a risk of long term build up of pollutants
in the environment from these sources?

Risk of accidents during construction or operation of the Project, which could affect human health or
the environment
S. Information/Checklist confirmation Yes/ Details thereof (with approximate
No. No quantities/rates, wherever
possible)  with  source  of
information data
8.1 From explosions, spillages, fires etc from storage,
handling, use or production of hazardous
substances
8.2 | From any other causes
8.3 | Could the project be affected by natural disasters
causing environmental damage (e.g., floods,
earthquakes, landslides, cloudburst etc)?

9. Factors which should be considered (such as consequential development) which could lead to

environmental effects or the potential for cumulative impacts

activities in the locality

with  other existing or planned

e e

S. No. | Information/Checklist confirmation Yes/ | Details thereof (with approximate
No quantities/rates, wherever
possible)  with  source  of
information data
9.1 Lead to development of supporting.
lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:
Supporting infrastructure  (roads, power
supply, waste or waste water treatment, etc.)
HMW" oL R S R B 4 FO AP bpai 18 1 | wwwmvu LR pp "y LT A wmml'W*rMTMWlMWHIM il B 1

p—



[ 9T 11808 3(ii) ]

1080

RA 1 TIYA @ AHTHRY

housing development
extractive industries
supply industries
other

9.2 Lead to after-use of the site, which could have an
impact on the environment

9.3 Set a precedent for later developments

9.4 Have cumulative effects due to proximity to other

existing or planned projects with similar effects

I11. Environmental Sensitivity

Areas

Name/
Identity

Aerial distance (within 15
km))

Proposed project location
boundary '

Areas protected under international conventions,
national or local legislation for their ecological,
landscape, cultural or other related value

Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

Inland, coastal, marine or underground waters

W

State, National boundaries

Routes or facilities used by the public for access
to recreation or other tourist, pilgrim areas

Defence installations

Densely populated or built-up area

Areas occupied by sensitive man-made land uses

facilities) .

(hospitals, schools, places of worship, community |

10

Areas containing important, high quality or scarce
resources

(ground water resources, surface resources,
forestry, agriculture, fisheries, tourism, minerals)

11

Areas already subjected to pollution or
environmental damage. (those where existing
legal environmental standards _are exceeded)

12

Areas susceptible to natural hazard which could
cause the project to present environmental
problems
(earthquakes, subsidence, landslides, erosion,
flooding or extreme or adverse climatic
conditions)

Kk kk
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STérasRoT Srerar wEftra siea 3R R Y o uvh v gRT O srgAifed g € 3R Sts Avsnst
& B o 3iia 39 ARG & Juae & AR, St Awen &, Fifia fasar s |

X. 31 IR N At B Grar aia auf @ 3rafer ¥ gger wenfea & fsar smem,
3G YA GETUd WY 50 &7 FAE I0ad Jieam e AefaEl & deeH R IR
M |

9. IR ¥ 59 SeRgEE & siafa e wiifaftral & frome & foe A -
1. () 3 /IR I -
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. Frafolea & smmr ang 9 s ore- 1 F feht e fFmfor & s =& antt -
() WA SHa o & wefte oRarsEm;
(i)  grafrem art afea age are, Sag yonferar;

ELL2 2

i)y 3 N IR Fe- | F siata g il & e srftard gfven:
(iv)  wRdrg Al o g amwaral 3R gt & i qe qafgae o &
fore Al TR enfvg &

(v) mﬁwmwawimﬁﬁamﬁwwﬁméﬁw%m
) A o Femfor;

(@). m»ﬁ@@@ﬁm%%kwmma}wﬁwﬁﬁumﬁﬁaﬁsﬂaammq
A, # Frefoies nfafaftral o o= ot sl 3o W smawas WRen sura e e, s -

(i)  smploe I o1 3= pd freasfor;

(i) - et A oS e T R AR I SR & T ofa deer Ravat § Frara o) A
IR FEr o snavada &g i, e, wdate sty wa,
vrgmﬁmsﬁmmgamﬁaﬁmgﬁmmﬁmmwnﬁ@aﬁaéa
o o awn s s o

(i) o X 7 TRTS &3 F sickfa I € A W Rrers sRdiwam B SRt

| &7 I UES AT YRET o A BN TR

vy R W '

(v) o FreiRa dewmet w @ e, 3R sk @ arh R Siaw e et @
HSROT ;

2. W WIRIS-|I
()  haa vga A Fi¥a Tt o Yy o 3R a1 it mitraxor & wdftra wat o yfyy
& 3R & o=t & Frmfor Y srpafr wem & et
(i) v 52 veer & ffifa on yeanfea wsat @ vgar @ fffa fooxh mftresvor 9
Haftra 19t o1 3R S8 W @t Srgwfd o1 &, TR R $3a9 (1Y 3976 uanq
U U 3§ R I1 & ) 1 TR ek IR (T3 595 uwand v U 3R & W
&) & i@ et afed VIR TR 3o w3 sl an -

! s g ) 3 T s 7 e ) 0 7 o oA ) oy e o o o
wat & Femfor &t gitsar ot s A& & set |

(i)  sftrpa wem & g Fmfor o sl disr suam § uRad e TS wiser vw
TH TS 1 0% U R & 3 & e |

‘ L i o i ol | i
B LA L UL e b L AR pis ! U] s g oy .y PR m..mumummwrmwﬁﬂlww 181 bl B ..t
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3.

(@)

)
(i)

(iif)

3 N 3R - 11|

g 1 3 3R ardv e & R e i o e, 3 e, R
ﬁﬁwaavaatzaﬁzooﬁaaﬁgﬁmﬁaﬂﬁsahaﬁ ﬁ%aawﬁaa’m o4 3% wwmq
&t 315 w1 T ) & oy A fufeeq fosar smem, -

g
A

d4dgddd 493

ga44d

%@h{éﬁﬂfﬁamﬁﬁm#mmﬁaﬁﬁwa%maﬁml

wtorer vw vR 3¢ Atoper freter & sk witoper wamar @ ifte 7 @9 are Ais mitga
o= Bt 7XRTd a1 GAfemfor sk sriwemt & fore savas gfaensit sfea st &
Sieriel ¥diord it o Ryara o7 &) s # foeht formior o oot srgefar e & S |
g & feR & arg-arr v & v 100 3R 200 Htex & S g wHEE S
WWW@WW&W@W&MM o
TGSHIRT FHRTT et TORAT TCHA TR B W11 TR IR -5 &7 BRI
INTTAD JTIET Y€ HIaENT, Taeedl a1 YafaRol 6d a9 HACr GRT SiHIe & fore
w&ammwmﬁa@ﬁgm@ﬁmﬁr%meaﬁﬁmwsﬁ%m

awrfﬁ mé%ﬁﬁwnﬁﬁ%ﬁraﬂmﬁaaﬂ#aﬁmamm g .-

P, H-HT5M IeUTe, AR, TRATE, UTdh, Wt 1 Aar SR aifa;
qRATY] F311 famT B aRaASe ; ' o

getv sl ot &
thzﬁaﬁhﬁuﬁr%mﬁﬂ@mmmm
yigicr i &1 afRae wd Haror ;

R JTpherdd 4 & q: I-ftasor o gidene ;

RS Fart el g gt 3earet o gfaens:
Sﬁfgﬁﬁmweasﬂ%aé}gﬁvm

afre W 31 T T Y RARY STt I e o ST X

fafcarera, faamera, dafe smarita wa=, waiie witarer, auf & sa@ &
st & M o e, waaeE, ieds 3R G 3u dwm 6 awn
e 3R FrarR B 35 BH T GRT WIHET &% AT 3R UR & e

eiftrar yqwor Frzor wfifa & qd srHie @ eRe] Wds 3uUR vd

foraron & fore e I areht Tt an weftra et ot Fmfor ;

RIFIT AEHRT AHEr § fore snavas giyend 39- el & gum &

fere givror, e & fore v &Fer, Ser o wRwwa & fore wiwor, TRRe e fafor
el giwor, 9t 47, 98 A Y 3, Aefordl & IUTR X Haftra gfawm snfe:
gaTs uiceal 3R 39 Haftra gfoe |

200 MR Y 500 HeX a6 &1 &7 -
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3ogaw &t # Frafafaa srde Wierd g

()  sferge & srgde-111 # Ry ou & few e Frwt & srar Seeraw 3eare qen
AR JTplcrdb 3T 1 UREEH vd WSRO

(i) e & sgdu-v ¥ fe e e Renfadet & sgeRr wdt & s wiea
a1 A & fore dreeit a1 gg adia Retet & fmior & fere sififeiRa &
# el -G g o,

(i) oo e & Jiifterer & fore givene ;

4, ARSIV &3t 7 -

R gutfad 3@ et R afafte nfafafrat @ faftem St v, sexameat qon snae &

fasraTers nfafaférat o enfie &; & fafraem FrareR fear smem:-

(@) 31 SN i e SR fed T PR P Mt & wRomaaw 3w 2R @ o
TRE & it a1, afgwmdl, ok arex, Ruaes, seaRra 3ar 3N sufine ) g1
&1 fopan smen ik ada TRY 3R weRl @ 3aw AN o 98 & s & fore ve g
WRURATA TN THRTT, TRORAT AGHR] A Rdbalees & F1er iRl o) v af & R
TR FxP wraff~ad @ smE;

(@) de 3R i srawor 3R e, @=m, e g den Rftr @ 3099 wgEor;

(M) RIF WEE GRS B 1§ WA i sk wa nfafaftal w® @i aed 8@ |

5. 37aft, 579 P & fore ISR 3R STt der 2nh-

(i) mEMmRats 3R smdsndend) uiw auf & fore dg a 3tk e smSsndTAty A &
FHIE 8 ! TR A Ud B H1E B 3101 & WiaR IR & ol e

RGP [ 3i5AM IR FoRR @ wg & gera srrar SN gwer 8, daed
TN AGeIehdT Us- IR fodl Y T0a Qrsir & T9ie dR TodT & |

(i) MIRE HTeRGET, 1991 & iR g | AT a1 yeeH AT FHRa:
dierg we & fore du g, aend fob Sudam sraftr o gafaRor vd @ AaTerd gRT 3
et 3R wrdf & e, et g wey & fifafde fvar mn @, oo fafdre st
STRY BRSB §GIAT 7 TATEY | :

6. 3 3R BT Yaci 3R A -

(®) 9 MR & JaaHl & BRI 3R Yad= Jo7 366 sidia fafreiRka oaf &
FUIEH & TSI HeT 37aT Searaifora fdea gatavor (gRen) tdfam, 1986 &
3icrfd gafaRoT vd qF HATeTd, Bk wRId IR & FRIR, TARIISISET a1 ek wnfia
5 & HSTSTAE & U JYCT € |

-ur L e oL L TR TNY TSR TR o DA M DO 5415 400 g 0 s WO <5 PRTRIIIOOTN S RN ) - | 0130 6nd oSS 5 Wb |
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(@)

(m

0)
(i)

rrilorsee 3R F= ofia v & dseae H ST, sdee 3R Ry &t
UiaRoT U6 a9 WA §IRT W ISaW SrTed gIRT 1993 @ R aifyat 664 &
< ¥ fow e sl & SRR e & sftrgfua far sngar @ |

50 TR AT S MR J&3 B AASLAE 59 JfeRg@ & yad 3ik AfeRa

o T 39 B # VeIl 3% 3G Y W A TR 8, Toy TR 3R

R 9o Bt TR Fafere frem afsrge oY sreaeran 3 frem wlra whifeat & o
B forent At wfea wIrig Rk wEt & o0 ¥ o 9 sfafln i
gt |

# WIS JRRGE 1991 & YA & siawd AR Y, dfes 39 ey § wda
FRREE & Siaifa et mitreRat ¥ sitvafRes sres e =& feoar man &, =
fooR Feftra &= e uew & Aosene g1 fear sem ik smaw sogat @
frfeRad ot & areii= fafrafira fosar smemm, e

31 3qaN fossit axg o arforfsae nfafafés & fere =&t fsan smem;

7. sizAM 3R FroER el # FefoRea niafaferat gReféa g

(vii)

(@)

41 GI/11—10

yare fafal ot e B,

yare? fafa a3t & 3Rk 39% 39U & a5 gen < 3R Swem yenfaat &
3193 3R T RIE U a1 & G

yarer fufral, oo aeeafodl & TR & W adia gRan fwfor e (3 fmfon);
arenfera st 3rerar afgwral &t fuer;

s, 3itfie sfire, fafeai snfre, Afew w0 @ T 7 8- e sufire
qonr 341 oRE P e @t fFueH:

aiRffadi gfe & Taeaeia &5l ¥ <9 fpeiiieR a & a7 3 3z Aot & 3
gafaRor (gRem) Jfeiram, 1986 (1986 @1 29) 3raT ARy (wgEvT Faror 3R Frmo)
sittfram, 1981 3reran 3ieT (ST Feraor 3R feimon) sftifam, 1974 & sienfa e
gfafea) |

frfeRea @1 Brgax e 3ahl o e &3 $iR wtsEn 3 @ faaR &

S geae P9 | qeShe ¥ et € sigar omes weg § snurd gaensh o
LIS 8 WEIBU:- §9 A b FAond sraca gfaensit & s 3
ittt & & S 39 SftRE & i s € 3R ome gaem & foe
g, TTET B3I, AdneHa qRa gfaensd, adig gfera Rt 3k 53 g
gfarensi & smaggear g &:

S Y U SN
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(ix)

(®)

M“Tl (SRR S 1K1 SN R ) ) 1 Nv*l\ll«“lﬂm Sy

IR RO Fart dral gRT faga e o giaem sik ammfee yarat afed yema
i AT & IR R §9 ORI & Siavid oo 9 | dde-eid
&7 & U F 3Epd &t § AUl g B HEE HIF TR B Jae;

RIFI TR 3T fafal & 3 aR Ag3RI Aied RIMT Tl & STaR
sorsal oI fmfor 3k 39 wRea;

FrafeRad o B wafaRvl vd a7 AATerd ot faHies 28 Jomg, 1989 @ rférRga
T vaaN. 594 (3), feAies 27 TawaR, 1989 &t vHN . 966 (3) 3} f&iws 5
feomaR, 1989 0t SNE=TRIR 1037 (3) & Ten fofafde a vsror @ fafmfor srerar
gTer 3reraT uREdeny vearf & Fue:-

TR e ¥ U, et sk eiem oREl 9 tRescna gerdf @
TRIHIAR0T;

39 STERIET & A1 Her Sgeree- | | # T faffde SR dgiferaw sl sik
TR Fiphd 17 o Wi 3R 9sRor & et aan ngamais-|(v) & w0 |
g 1 fope e &t e aiRRefeda wu & Waeeia axt & T § sifufqeiRa
3T &1 # TR Jiphd I (f1 90 a1 eete-Tan dal Se) & g Rfiaasor
& fore gfeem, serd fo g9t Igiferm sk wiofas i waea # A Sa Ran
Treenera g1 IR feenferdent wfea gRen fafras o wraf~aae & dan vafaxor va
o HATerd g1 SR feemfrcett &1 srpare &) | 599 3reTman, & gfaent uafaRvr vd
a1 HATCT GRT waiaRl & ey § gen fafeiRa guRee Ul & srtaae
el fgert 3k eraf & s o gt |

TR [ 33D ¥ o smitferat, BraIRe oivrs, Jem, IeriRe, TEies s
qAT T IRE & IRD & FAor & foe smazos s amh 3k 3R o
Fffa 3R YsRoT Aeeh it o srala o= Sie (FReon) siffaw, 1972
3R g7 (wReron) srf¥fram, 1980 e wafeRor (FRem) sféfm, 1986 & sl
SMEANBRSS- | & B | 3/aiga &l qen uRifdea ©7 3 waeeie a3t & wa
# sifufeiRa fove e &mt & 3uda 39 & fax & 8

3ea &t ¥ &R 3R oW & @ wplae w9 ¥ 399 Auferal @ BigaR e
N SHIEAT 2 AR g3 & e 3R 31 fawr;

ﬁm%ﬁaaﬁ@wgﬁgw,aﬁmxwmﬁaa%g@%mmﬁaﬁm;

R F fator qen e 3R JRenm & 3wl & fore gfaenst & o, e
HUAT  IEHIPROT 31aT 3T giaenst & faeaR waeh givemsit sk s
gfaensii, e siterggn & sicefa srgeg nfafaftrdt & fore smavos &;

PRI SANOTTIOINGS .1 (410 A O O OO AN R [ 1.1h ) b O 1 W
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@) aiaRoNg yHIT eaied (o 590 1< § 311 U oaT o) sy Sied denfe
31eTTE] & MR R 31UREH & {301 B B U

(M 3§30 U INEHTHl & YR W FerEl, Aen 3R ya! o1 XE-I@1a 3rerar aeatar

(@) & IR A7 & U, AR T B g, e S 37 [NeET siaar
yafarur vd a9 e g fafafde ot 5 aren foxit okl g fope e sremaa
& MR R TTUNIAT & A9 I I 3R Y et & st & fore wRa1si 8 :

(x) FrEfaRea & foe stavas giaenst o Beax smfret 3R st & foe sorar s
FHISAT AT HRiad @ v 3R faaR

(@) I GgEer Farer siR FrEon sittfem, 1974 (1974 @1 6) & sicnta fae e SRHIEA @
ot afgwat @ Sieeer & St o<

(@ werfars =1 R afidr & fore efuferrt et
(m aﬁﬁm%l%mmﬁﬁm%éﬁﬁﬁ%@aﬁﬁﬁmmaﬁmﬁ%
HRoT 3= 3f¥re 3R afgwmEt o Mem Ton it sufdre sk sfeenat & e

(xil) e, e 3reraT HREl @ 3T AT aRaa) I 3w st smfret ik afeenal @
fevarst o siR Haftra miter) 39 goR & Al B, aft 9% 8@, P R B B ew sy
SIFRTEAT & STRY 8 3 ARG ¥ &) anf & 3Tt w9 31aftr & Mo ol & Hrafaa B

(xiil)  oftr T 3R g Re > Bl & AT Fior deeh g, sk o sfrer,
veng v afga wesi srerar seal & 3w et @ s a5k SR et giitreor i o digE
gy, afE D B, B R B & fore WOt 1 Braf-ao W | I8 FAT 39 HeRgEEn S IR @
o aRRE | v oy Bt 37aftr & W= 3 T se |

feuol) : yafaror va o= Favera 34 R (v), (vi) 3R (vil) & dea F FeiRa s S efga ord
AR TR A, FAD PR B 3R AR = P 9§ 3 50 RN 3R &g g
T & FRET Y e 3 IR S B0 |

(xiv) dsr SreTTEl & MR TR TAT USU TROR SRIal g MTd w1 & T & 61
e aR& wafaRor vd o= wArer g1 sifufeiRa § s e sitRgEan | 2006 & AR OFfa®
3R ey fawdt & oo § aiiga aResFmsl o Sgax g a7 § a1 RfE aEt F w= sk
TR YRGS

(xv)  arforfoae st 3 fos enfirr 3k siar aReRl, Aee aan wRRkem waeh nfafaftrat &
fore R

(xvi) () 38 I IR Iz &F § FFITY G [T B BISIR FIc], TEeHI 3R 3T FERee!
it & @
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@ a1 IR uelie ta o v ik ga;

(xvii)  fr=feRaa 1 Brsax; va & ua & 200 M. & W= Yfioa o1 g1 ik 39w weftr fmfor
rd; A

(@) O & § e I SRR Y6 & 3R dae 30 3ua & fow

(@) 200 AY. | 500 #Y. ITeT A & HeA USH At &7 § 4 ST A grer B gl o & smeh
519 091 1 4 & fere, avmar, S sik weeg gree o fere s Fegat & SiRke aat gy Yo
faan T & 3R FTEt 37er 5 P g W T T |

fEwon R S & A% IR T | gufaa el 7 5w R 3R S wniia 5w & yme gR
TIfEEe AR EIRT O ST6T R Wieraer e o1 el & |

(xvii) 3 ftrgEeT A fafafde &t o Bsex TRRefied B ¥ daeeia a3t & fmfor
nfafaferat;

(xiX)  Feaxel, FARE 3R 3 AR e & fore ceveen uRad= wfga ang & Sl veifel,
TplcTeh I BF ST 3725dT TR ;

() R e R we B R sk e nffaf & fre i gRems

8.  URASISN & foe 3 iftrgm & 3iavia Wit & derdT - 39 ifeRgEEr & 3iada 5=
yRasFE B wWigh & 7, 9 Fmfor sk A @ gena & foe & 18 W@eld o 89 @
AR | uig auf o srafer & fow der g |

9. $ 315 € JTeREE, 2006 31éaT 310 SIRRET & SRSl - YAfaRuT gHIq qeaics
37eraT g (iR&qoT) Srfef=a, 1980(1980 FT 69), a=uaig (wiReron) iferfram, 1972 (1972 &1 52)@
BN HA arent faemr uRkaemsi R frar 39 siava fose e yraei & srwR e smem
IR B M R < A veet warm Wit ot gafsar gret & sie |

10. o= nfafaferal o swefam omg 3 ov @ § Yeteg 76 fovar man &, 3% wdifera foofa 2g
Heftrg dHeenfad 59T & R & A1edH Q gAiaRr vd 9 HATET B 9T AT SE |

[T |12 32008 AT 11|
.G WIEHEFT, W ataa

| YN o b ey T TN I ol T T YR oy ¥

I e SEUTTUES B B el ol U Rt
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FIEg -l

vaigd diu WE yae A 3k diu wag adta fafem sia 3t dard
& fore feem forder

1. UHRPd 61U TE HEH IS o T G1Y g R ey & afed faar fawan smem
STafes SmgHismRars & fore &R -l (@) & few s/=R amférer & | |

2. THIPA QY TYE Y AN R B e o g 3eeg o 8 {6 wedY aedae silk
1Y faera, wReror 3tk uReror @ 10 o & gwarafer & grer g |

3. THIHd G FYg JaeH AT 3R SRS A e B Faerdar 3ik uferaem =
FnenRa e, SRReIes!, 998 R 9@ 3R gRarea g+ fags o fHaror
B 3R 37 g &l B SR B 5N INAIY g, rawRa 3nfe & fore gRiEmE
2 3R wI el & siaw 3R Iwa & o 3uged SaER) 39N, IIgiad §ae) 3
FTERTT P THIP 1Y THE Fe& AloT # 37 B |

4. e @ 3R Y o 3R 3T AR 91T A @ 500 Hiex & 19 ysH arol -8, THET
& Aa ¥ 3R Have T 3k saRwTeT yunfad s fivs & ael § v e [ar wataRor
3R g HAICT (39S 1S LHNEED PHaT ) g} faftad Y@ wRera aderr & wreaw |
(39 X Y THINIME PHaT M) SARYIS, Eam3i, Tz ¥R 3 3R |99 3@ uRad=
@Y e # ¥ ge shinRa 2 |

5. 39 SRRET § YEIEE & 3TAIaT DS [GBIeHs Hridweny U &t # srfud 9 & 3
Hoe 3@ 3R o o SIR BN & IS 3rar 500 AT 37maT 100 Hek S A & | R
wHer, snfearfaal & smarita gfe fom agemi & smar o wfie €, o & =it
e fovan srem afd sTarity $ETsal e @1 ¥ g o 3R Rerd & | desenfaa yersH
RIMIT G o T §H18a1 DI AT &I F&H B |

6. W Higper wed {5 sm=aRRes wedh uit enfiier &, @ watga a=ran sem, e 3 wedh
i fauar ¥ anfadT, HUR, ga19, TEd, FIA S & 3914t & fore o 3o |

7. vala gward Steexit 1 fafvaa fosan smem 3R 39 fFmior 3o &9 sreran Reee! o fsar
e S HEIE) ae) &3 & 9T 8 |

8. WisEr 3R u wHw, wfde & 3k s wrdsife gfaent (star vt @ ergaR) STt
Fftre e § I $dco! /), 3% 9 dR R [RMAT &3 § wafia fosr smem
fodryaR 3 &t 7 3rerar JRfEa & A |
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b §
!

9. Rl P oG Bl AR vATE Ita-2iies R awatd, gai, Fnta g Afva foe sme sik
3 FdeANe JR& U fhe s |

10. EHIPd B9 TE Y§Y i iR ImERisRas danfe faftr w senRa gkt s wanfera
féraRoT & SgATe 9 B, o Sugad adiy qRen gl ot mior bR e & SR
g |

11, Tee] () o gRen o st 3R 37 o fawmita sriwem srfua @ @ |

12. 30 & &, 3N 91¢ B 3@ARN § yPhid JaAS &, 3¢ Sigd fvar smem 3R @
IERWTA favan Sem 3rerar 39 §rogHa fasan e, S snfsat e g sreraT 3ugad
3uTat & SRIE 8N |

13. E17 g g 1 RieiRer fove SRR wewm I3t @ v wigd wiee S
TRT RAERATT Ao & a8 J D1 ghoaer 78 8 |

14, () AT § 3UGF AP TEIT B (w01 ATt & &, faRiva TR wg o 9
ae e 15 Wex Tevrs W 3mh) 3fHa & |

i Iofeas Frafor g, S &, ®IFEg 99 3de @1 3ifirsa fean se ik 3uam
fearsme |

i. s At 3R ag, A Be oiew 3R = e O arnh 5= 9 J o
S |

15. IR-ywRmE Forf Wa & @ e smem fRvex arg, 9@k 3R saRwer s, &
STRITHROT, ST6T G: TeH0T 3R TIFRT IeATaT Y SIS B WR T feram Syrem |

16. wwﬁﬁﬁm@%mﬁﬁmﬁmm%mmaﬁiaﬁm
3R 3UeT 7 IEd I TSI PHIPpd GId THE JaY Ao A FHfa &t e |

17. 39 et & fere St arpferas 3T & wRor favenfa & e &, 3e) gA: e 3R fawem=
& fore vl Qru g gae s # Savads graen fe S |

18. THIGd SIU TIE T Ao 31K IMER3RETs A anard) & sienfa &t o enfire fosar som
3R wrat famr & fore avsen daw &t st |

19. RfEr o=, w_féa o=, T S 3R SaRUAl & dgd a3 Y S g (IRe)
siferferam, 1980 (1980 @1 69) & ianfe 3reraT o= 3ig (Wxeo) iferferam, 1972 (1972 &7 55)

. mﬂu TR R O B < RBAM P W 1) § M\wmuﬂw I
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3R gafaRor (gRem) siféfm, 1986 (1986 @7 29) & ded SHERIf Rféa &t & siafa
13 AT Sriwa i 8 fie sie |

20. RIFIY FHERI & AR el 3121 3/awRTl, 3 A1 o TR & 99 AigE ), &
faenfire =& faman smem | |
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NOTIFICATION
New Delhi, the 6th January, 2011

$.0.20(E). - WHEREAS the Central Government vide its notification number S.0.114(E),
dated the 19™ February, 1991, (hereinafter referred to as the said notification), declared Coastal
Regulation Zone and imposed certain restrictions on the setting up and expansion of industries,
operations and processes in the said Zones for its protection.;

AND WHEREAS, the Central Government, issues a separate notification for the
environmental management of Andaman and Nicobar (hereinafter referred to as the AandN) and
Lakshadweeg and for this purpose a preliminary Notification was published vide number 2291(E),
dated the 15" September, 2010 under sub-section (1) and clause (v) of sub section (2) of section 3 of
the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986 and in supersession of the notification of the Government of
India in the Ministry of Environment and Forests (hereinafter referred to as the MoEF), number
S.0.114(E), dated the 19" February, 1991, in so for as it relate to the AandN and the Lakshadweep
Islands.;

AND WHEREAS, copies of the said Gazette were made available to the public on 25™
February, 2010.;

AND WHEREAS, the suggestions and objections received from the public have been
considered by the Central Government.;

Now, therefore, in exercise of the poweis conferred by sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central
- Government, with a view of providing livelihood security to the local communities including the
" fisherfolk and tribals, promote conservation and protection of Islands unique. environment and its
marine area and to promote development through sustainable integrated management plan based on
scientific principles taking into account the vulnerability of the coast to natural hazards, hereby
declare the coastal stretches of Middle Andaman, North Andaman, South Andaman and Greater
Nicobar and entire area of the other islands of Andaman and Nicobar and the Lakshadweep and their
water area upto territorial water limit as the Islands Protection Zone (hereinafter referred to as the
IPZ) and restricts the areas from the setting up and expansion of any industry, operations or
processes and manufacture or handling or storage or disposal of hazardous substances as specified in
the Hazardous Substances (Handling, Management and Transboundary Movement) Rules, 2009,
except in the manner provided in the Island Coastal Regulation Zone (hereinafter referred to as the
ICRZ) and Integrated Islands Management Plans (hereinafter referred to as the IIMPs).;

In exercise of powers also conferred by clause (d) and sub rule (3) of rule 5 of Environment
(Protection) Act, 1986 and in supersession of the notification of the Government of India in the
Ministry of Environment and Forests, number S.0.114(E), dated the 19" February, 1991 except as
respects things done or omitted to be done before such supercession, the Central Government
hereby declares the following areas as Island Protection Zone and imposes with effect from the
date of the notification the following restrictions on the setting up and expansion of industries,
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operations or processes,-

. Environmental management for the Islands of Andaman and Nicobar (hereinafter referred to as
the AandN) and Lakshadweep shall be managed as follows:-

A. the entire island of AandN other than the four islands mentioned in sub-para B below shall be
managed as per [IMPs;

B. In view of the large geographical area of the islands of Middle Andaman, North Andaman,
South Andaman and Greater Nicobar, these islands shall be managed as per the Island Coastal
Regulation Zone (hereinafter referred to as the ICRZ).

II. The Islands of AandN and Lakshadweep other than the four mentioned in sub-para B and
Lakshadweep shall be managed based on the [IMPs which will be prepared as per the following
guidelines, namely:-

(a) Preparation of Integrated Islands Management Plan,-

M

)

€)

4

%)

(6)

)
(8)

©)

the AandN Administration shall, within a period of one year from the date of this
notification, for the purpose of integrated sustainable development of the AandN Islands
Protection Zone, prepare the IIMPs, interalia, specifying therein the areas indicating all the
existing and the proposed developments, conservation and preservation schemes, dwelling
units including infrastructure projects such as, schools, markets, hospitals, public facilities,
and the like; '

the Lakshadweep Islands Administration shall, within a period of one year from the date of
this notification, for the purpose of integrated sustainable development of the Lakshadweep
Islands Protection Zone, prepare the IIMPs, interalia, specifying therein the areas
indicating all the existing and the proposed developments, conservation and preservation
schemes, dwelling units including infrastructure projects such as, schools, markets,
hospitals, public facilities, and the like;

the Islands Administration may, if it consider necessary, take the help of research
institutions having experience and specialisation in coastal resource management in the
preparation of IIMPs taking into account the guidelines specified in Annexure-1 to this
notification.

all activities in the Islands and the aquatic areas shall be regulated by the AandN
Administration or the Lakshadweep Islands Administration, as the case may be, on the
basis of [IMPs;

the developmental activities in the Islands shall be included in the IIMPs in accordance
with rules, regulations and building bye-laws of local town and country planning for the
time being in force in the Islands;

the requirements of the Ministry of Defence. if any. shall be incorporated in the [IMPs «and
all defence related projects shall be assessed by 4 Committee consisting of the Secretar: 0
the MokF. Secretary in the Ministry of Defence and the Chief Seeretaries of the Aand™
Islands Administration. or as the case may »o iz sishadweep Islands Ads iaistration:

the HIMPs shall be prepared separately for cach island. and. as may he requared from time to
time: .
ecologically sensitive areas as specified in item (a) of sub-paragraph (BY of paragraph H1 10
this notification shall be taken into consideration while preparing the [IMP: N
Provided that if those areas are included in the National Parks or S cuaries notified under
the provisions of the Wildlife (Protection) Act, 1972 (53 of 1072) shall separately
mentioned in the plan and be regulated in accordance with the provisions of that Act.

the activities permitted in the IIMP shall also be undertaken in accordance With€lic Forest
(Conservation) Act, 1980 (69 of 1980), the Wild Life (Protection) Act. 1972 (33 0f 1972),
the Environment (Protection) Act, 1986 (29 of 1986) and the rules or notifications made or
issued thereunder and after taking into consideration the Lnvironment Impact Assessment.
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done under the provisions of the notification of the Government of India in the MoEF
number S.0.1533(E), dated the 14" September, 2006;

(10) (a) the Island Administrations, after preparing the [IMPs shall widely publicise the plan
and invite suggestions from the public and other stakeholders within a period of thirty days
from the date of publication of the plans;

(b) the plans shall be published by publishing it in atleast two newspapers and website of the
Administration;

(c) the hard copy of the plan shall be made available to the public at the office of the
Chairman and Member Secretary of the Union territory Coastal Zone Management
Authorities (hereinafter referred to as the CZMAs), District Collector’s Office and Office
of the Pollution Control Committee;

(d) on receipt of the comments, the Island Administration shall make necessary changes in
the plans and submit to Central Government in the MoEF for its consideration and

~ approval;

(e) the Union territory CZMA and the National Coastal Zone Management Authority shall
be responsible to address and dispose off any grievance arising out of preparation of the
plan. '

(11) the Central Government in the MoEF, after receipt of the IIMPs, shal , after examining the
plan if it is satisfied, approve within a period of sixty days from the da e of its receipt;

(12) all the activities under the IIMP shall be regulated in accordance with such Plan by the
concerned authorities in the Islands.

[1I. The islands of Middle Andaman, North Andaman, South Andaman and Greater Nicobar shall be

- W e §

managed based on ICRZ have the following jurisdiction, namely:-

A. (i) the land area from High Tide Line (hereinafter referred to as the HTL) to 500mts on the
landward side along the sea front;

(ii) ICRZ shall apply to the land area between HTL to 100 mts or width of the creek
whichever is less on the landward side along the tidal influenced water bodies that are
connected to the sea and the distance upto which development along such tidal
influenced water bodies is-to be regulated shall be governed by the distance upto which
the tidal effects are experienced which shall- be determined based on salinity concentration
of 5 parts per thousand (ppt) measured during the driest period of the year and distance
upto which tidal effects are experienced shall be clearly identified and demarcated
accordingly in the ICRZ Plan.

Explanation.- For the purposes of this item the expression tidal influenced water bodies means
the water bodies influenced by tidal effects from sea, in the bays, estuaries, rivers, creeks,
backwaters and lagoons.

(iii) land area between HTL and Low Tide Line (hereinafter referred to as the LLTL) which
will be termed as the intertidal zone;

(iv) the water and the bed area between the LTL to the territorial water limit (12 Nm) in case of
sea and the water and the bed area between LTL at the bank to the LTL on the opposite side of
the bank, of tidal influenced water bodies.

B. The coastal areas of the four islands shall be classified as follows, namely:-

1. (a) ICRZ-1,- The areas that are ecologically sensitive and the geomorphological features
which play a role in the maintaining the integrity of the coast,-
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(i) mangroves;

(i) coral reefs;

(iii) sand Beaches and Sand Dunes;

(iv) mudflats;

(v) protected areas under the Wild Life (Protection) Act, 1972 (53 of 1972), the Forest
(Conservation) Act, 1980 (69 of 1980) or Environment (Protection) Act, 1986 (29 of
1986);

(vi) salt Marshes;

(vii) turtle nesting grounds;

(viii) horse shoe crabs habitats;

(ix) sea grass beds;

(x) seaweed beds;

(xi) nesting grounds of birds;

(xii) fishing villages and areas of traditional rights.

(b) The area between Low Tide Line and High Tide Line; and

2. ICRZ-I1,- The areas that have been developed upto or close to the shoreline.

Explanation.- The expression “developed area” is referred to as that area within the
existing municipal limits or in other existing legally designated urban areas which
are substantially built-up and has been provided with drainage and approach roads and
other infrastructural facilities, such as water supply and sewerage mains;

3. ICRZ-IIL-

Areas that are relatively undisturbed and those do not belong to either Category- B(i)(a)
and (b) above which include coastal zone in the rural areas (developed and undeveloped) and
also areas within municipal limits or in other legally designated urban areas, which are not
substantially built up.

4. ICRZ-IV,-

(i) the water area from the Low Tide Line to twelve nautical miles on the seaward side;

(i) shall include the water area of the tidal influenced water body from the mouth of the
water body at the sea upto the influence of tide which is measured as five parts per
thousand during the driest season of the year.

C. Preparation of ICRZ Plans,-

(i) the MoEF will get the ICRZ plans prepared through the AandN Administration for
the four islands. The ICRZ will be prepared by engaging reputed and experienced scientific
institution(s) or agencies including the National Centre for Sustainable Coastal
Management (NCSCM) of MoEF and in consultation with the concerned
stakeholders;

(ii) the hazard line shall be mapped by MoEF through Sol all along the coastline of the
country and the hazard line shall be demarcated taking into account, tide, waves, sea
level rise and shoreline changes;

(iii) for the purpose of depicting the flooding due to tides, waves and sea level rise in the next
fifty and hundred years, the contour mapping of the coastline shall be carried out at 0.5m
interval normally upto 7km from HTL on the landward side, and the shoreline changes
shall be demarcated based on historical data by comparing the previous satellite imageries
with the recent satellite imageries;

(iv) mapping of the hazard line shall be carried out in 1:25,000 scale for macro level planning -
and 1:10,000 scale or cadastral scale for micro level mapping. The hazard line shall be taken
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into consideration while preparing the land use plan of the coastal areas;

(v)the AandN Administration will prepare within a period of twenty four months from
the date of issue this notification, draft ICRZ Plans in 1:25,000 scale map
identifying and classifying the ICRZ-I, II, IIT and IV involving public consultation;

(vii) the draft ICRZ Plans shall be submitted by the Union territory Administration to the
AandN CZMA for appraisal, including appropriate consultations, and recommendations in
accordance with the procedure(s) laid down in the EIA notification, 2006;

(viii) the AandN CZMA shall submit the draft ICRZ Plans to MoEF alongwith its
recommendations on ICRZ Plans within a period of six months after incorporating the
suggestions and objections received from the stakeholders;

(ix)MOEF shall thereafter consider and approve the ICRZ Plans within a period of four
months from the date of receipt of the ICRZ Plans complete in all respects;

(x) all developmental activities listed in this notification shall be regulated by the Union
territory Administration, the local authority or the concerned AandN CZMA within the
framework of such approved ICRZ Plans as the case may be in accordance with
provisions of this notification;

(xi) the ICRZ Plans shall not normally be revised before a period of five years after which,
the concerned Union territory Administration may consider undertaking revision of the maps
following the above procedures.

D. Norms for regulation of activities permissible under this notification in the four islands,-
1. (i) ICRZ-L,-
(a) no new construction shall be permitted in ICRZ-I except,-

(i) projects relating to Department of Atomic Energy;

(ii) pipelines, conveying systems including transmission lines;

(iii) facilities that are essential for activities permissible under ICRZ-I;

(iv) installation of weather radar for monitoring of cyclones movement and prediction by
Indian Meteorological Department;

(v) construction of trans island sea link and without affecting the tidal flow of water,
between LTL and HTL.

(b) Areas between LTL and HTL which are not ecologically sensitive and important
necessary safety measures will be incorporated while permitting the following, namely:-

(i) exploration and extraction of natural gas;

(ii) construction of dwelling unit of fisherfolk dispensaries, schools, public
rainshelter, community toilets, bridges, roads, jetties, water supply, drainage,
sewerage which are required for traditional inhabitants living within the biosphere
reserves and fishing villages and areas of traditional rights after obtaining approval from
AandN CZMA,;

(iii) necessary safety measure shall be incorporated while permitting such developmental
activities in the area falling in the hazard zone;

(iv) desalination plants;

(v) storage of non-hazardous cargo such as edible oil, fertilizers and food grain within
notified ports;

2. ICRZ-IL-
(i) buildings shall be permitted only on the landward side of the existing road, or on the

landward side of existing authorized structures;
(i) buildings permitted on the landward side of the existing and proposed roads or
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existing authorized structures shall be subject to the existing local town and country
planning regulations including the ‘existing’ norms of Floor Space Index (hereinafter
referred to as the FSI) or Floor Area Ratio (hereinafter referred to as the FAR):

Provided that no permission for construction of buildings shall be given on landward side
of any new roads which are constructed on the seaward side of an existing road:

(ii) reconstruction of authorized building to be permitted subject with the existing FSI or FAR
Norms and without change in present use.

3. ICRZ-1IL,-

(a) area upto 200mts from HTL on the landward side in case of seafront and 100mts along
tidal influenced water bodies or width of the creek whichever is less is to be earmarked as
“No Development Zone (hereinafter referred to as the NDZ)”,- :

(i) the NDZ shall not be applicable in such area falling within any notified port limits;

(ii) No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing FSI, existing plinth
area and existing density and for permissible activities under the notification including
facilities essential for activities; construction or reconstruction of dwelling units of
traditional coastal communities including fisherfolk may be permitted between 100 and 200
metres from the HTL along the seafront in accordance with a comprehensive plan prepared
by the Union territory Administration in consultation with the traditional coastal
communities including fisherfolk and incorporating the necessary disaster management
provision, sanitation and recommended by the concerned Union territory CZMA to
NCZMA for approval by MoEF;.

(iii) however, the following activities may be permitted in NDZ,-

(a) agriculture, horticulture, gardens, pasture, parks, play field, and forestry.

(b) projects relating to Department of Atomic Energy;

(c) mining of rare minerals;

(d) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-1I;

(e) facilities for regasification of liquefied natural gas;

(f) facilities for generating power by non conventional energy sources;

(g) facilities for desalination plants and associated facilities;

(h) weather radars;

(i) construction of dispensaries, schools, public rain shelter, comnmunity toilets,
bridges, roads, provision of facilities for water supply, drainage, sewerage,
crematoria, cemeteries and electric sub-station which are required for the local
inhabitants may be permitted on a case to case basis by AandN CZMA;

() construction of units or auxiliary thereto for domestic sewage, treatment and
disposal with the prior approval of the concerned Pollution Control Committee;

(k) facilities required for local fishing communities such as fish drying yards, auction halls,
net mending yards, traditional boat building yards, ice plant, ice crushing units, fish
curing facilities and the like;

(1) airstrips and associated facilities.

(b) Area between 200mts to 500mts,-

The following activities may be permissible in the above areas;



1105

88 THE GAZETTE OF INDIA : EXTRAORDINARY [ParT 11—Skc. 3(ii)]

(i) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-II; .
(ii) development of vacant plot in designated areas for construction of hotels or beach

resorts for tourists or visitors subject to the conditions as specified in the guidelines
at Annexure-III;

(iii) facilities for regasification of liquefied natural gas;
(iv) storage of non-hazardous cargo such as, edible oil, fertilizers, food grain in
notified ports; _
(v) facilities for desalination plants and associated facilities;
(vi) facilities for generating power by non-conventional energy sources;
(vit) construction or reconstruction of dwelling units so long it is within the ambit of
traditional rights and customary uses such as existing fishing villages, building permission
for such construction or reconstruction will be subject to local town and country planning

rules with overall height of construction not exceeding 9mts with two floors (ground + one
floor);

(viii) airstrips and associated facilities.

4. In ICRZ-1V areas,-

The activities impugning on the sea and tidal influenced water bodies shall be regulated
including ports and harbours and foreshore developmental activities except for traditional
fishing and related activities undertaken by local communities as follows, namely:-

(a)no untreated sewage, effluents, ballast water, ship washes, fly ash or solid waste from all
activities including from aquaculture operations shall be let off or dumped and a
comprehensive plan for treatment of sewage generating from the coastal towns and
cities shall be formulated within a period of one year in consultation with stakeholders
including traditional coastal communities, traditional fisherfolk and implemented;

(b) pollution from oil and gas exploration and drilling, mining, boat house and shipping;

(c) there shall be no restriction on the traditional fishing and allied activities undertaken by
local communities.

§'.. Period for which ICRZ and IIMPs shall be valid,-

(i) the ICRZ and IIMPs shall be valid for a period of five years and the next IIMP shall be
prepared within a period of six months before the date of expiry of the Plan:
Provided that the Andaman ‘and Nicobar Islands Administration or, as the case may be, the
Lakshadweep Islands Administration, may review the plan at anytime as may be required.

(ii) the Coastal Zone Management Plans already approved under CRZ notification, 1991
shall be valid for a period of twenty four months unless the aforesaid period is
extended by MoEF by a specific notification subject to such terms and conditions as
may be specified therein.

6 . Enforcement and monitoring of this notification,-

(a) for the purpose of implementation and enforcement of the provisions this notification and
compliance with conditions stipulated thereunder, the powers either original or delegated
are available under Environment (Protection) Act, 1986 with the MoEF, Union territory
Administration, NCZMA and Union territory CZMAs;

(b) The composition, tenure and mandate of NCZMA and UT CZMAs have already been
notified by MoEF in terms of Orders of Hon’ble Supreme Court in Writ Petition 664 of
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(c) the Union territory CZMAs shall primarily be responsible for enforcing and monitoring
of this notification and to assist in this task, the the Union territory shall constitute district
level Committees under the Chairmanship of the District Magistrate concerned contain’ng
atleast three representatives of local traditional coastal commumtles including from
fisherfolk.

(d) the dwelling units of the traditional coastal communities including fisherfolk, tribals as
were permissible under the provisions of the CRZ notification, 1991, but which have not
obtained formal approval from concerned authorities under the aforesaid notification shall
be considered by the respective Union territory CZMAs and the dwelling units shall be
regularized subject to the following condition, namely-

(i) these are not used for any commercial activity
(ii) these are not sold or transferred to non-traditional coastal community.

F:.. The following activities shall be prohibited in the islands of AandN and Lakshadweep:-

(i) destruction of corals;

(ii) mining of sand from in and around coral areas, nesting and breeding grounds of endemic and
endangered species;

(iii)construction of shore protection works (hard constructions) on the seaward side of the corals,
mangroves; '

(iv)disposal of untreated sewage or effluents;

(v) disposal of solid wastes including fly ash, industrial waste, medical waste, non-biodegradable
waste, and the like;

(vi) red category of industries (as prohibited under the Environment (Protection) Act, 1986 (29 of
1986) or the Air (Prevention and Control of Pollution) Act, 1981 or the Water

(Prevention and Control of Pollution) Act, 1974, as the case may be) within ten kilometres
from ecologically sensitive areas;

(vii) setting up of new industries and expansion of existing industries except,-
(a) those directly related to waterfront or directly needing foreshore facilities;

Explanation: For the purposes of this item the expression “foreshore facilities” means
those activities permissible under this notification and they require waterfront for their
operations such as ports and harbours, jetties, quays, wharves, erosion control measures,

breakwaters, pipelines, lighthouses, navigational safety facilities, coastal plice stations
and the like.;

(b) projects of Department of Atomic Energy;

(c) facilities for generatmg power by non-conventional energy sources and setting up of
desalination plants in the areas not classified as ecologically sensitive area under
this notification based on an impact assessment study including social impacts.;

(d) reconstruction, repair works of dwelling units of local communities including fishers in
accordance with local town and country planning regulations.

(viii) manufacture or handling oil storage or disposal of hazardous substance as specified
in the notification of Ministry of Environment and Forests, No. S.0.594 (E), dated the

28'(h July 1989, S.0.No.966(E), dated the 27th November, 1989 and GSR 1037 (E), d=ted
the 5th December ,1989 except,-

(a) transfer of hazardous substances from ships to ports, terminals and refineries and vice
versa;
41 GIIN1—12
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(b) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-II appended to this notification and facilities for regasification of
Liquefied Natural Gas (hereinafter referred to as the LNG) in the areas not classified
as ICRZ-I(a) and other identified ecologically sensitive areas subject to
implementation of safety regulations including guidelines issued by the Oil Industry
Safety Directorate in the Ministry of Petroleum and Natural Gas and guidelines
issued by MoEF and subject to further terms and conditions for implementation of
ameliorative and restorative measures in relation to environment as may be stipulated
by in MoEF: B

Provided that facilities for receipt and storage of fertilizers and raw materials
required for manufacture of fertilizers like ammonia, phosphoric acid, sulphur,
sulphuric acid, nitric acid and the like, shall be permitted within the said zone in
the areas not classified as ICRZ-I and identified ecologically sensitive areas under the
Wildlife (Protection) Act, 1972 and Forest (Conservation) Act, 1980 and Environment
(Protection) Act, 1986 .

(ix) setting up and expansion of fish processing units including warehousing except
hatchery and natural fish drying in permitted areas;

(x) land reclamation, bunding or disturbing the natural course of seawater except those,-

(a) required for setting up, construction or modernisation or expansion of foreshore
facilities like ports, harbours, jetties, wharves, quays, slipways, bridges, sealink,
road on stilts, and such as meant for defence and security purpose and for other
facilities that are essential for activities permissible under the notification;

(b) measures for control of erosion, based on scientific including Environmental Impact
Assessment (hereinafter referred to as the EIA) studies;

(c) maintenance or clearing of waterways, channels and ports, based on EIA studies;

(d) measures to prevent sand bars, installation of tidal regulators, laying of storm water
drains or for structures for prevention of salinity ingress and freshwater recharge
based on carried out by any agency to be specified by MoEF;

(xi) setting up and expansion of units or mechanism for disposal of wastes and effluents
except facilities required for,-

(a) discharging treated effluents into the water course with approval under the Water

(Prevention and Conrrol of Pollution) Act, 1974 (6 of 1974); '

(b) storm water drains and ancillary structures for pumping;

(c) treatme:  of waste and effluents arising from hotels, beach resorts and human
settlen ..i1s located in ICRZ areas other than ICRZ-I and disposal of treated wastes and
effluents;

(xii) discharge ~f untrested waste and effluents from industries, cities or towns and other
human setitements and the concerned authorities shall implement schemes for
phasing out existing discharge of this: nature, if any, within a time period not exceeding
two years from the date of issue of this notification;

(xiii) dumping cf city or town wastes including construction debris, industrial solid wastes,
fly ash for the purpose of land filling and the like and the concerned authority shall
implement schemes for phasing <ui any existing practice, if any, shall be phased out
within a period of one year from date of commencement of this notification.
Note:-The MoEF will issuc a separate irstruction to the Union territory Administration in
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respect of preparation of Action Plans and their implementation as also monitoring
including the time schedule thereof, in respect of sub-paras (iv) and (v).

(xiv) port and harbour projects in high eroding stretches of the coast, except those projects
classified as strategic and defence related in terms of EIA notification, 2006 identified by
MOoEF based on scientific studies and in consultation with the Union territory
Administration;

(xv) reclamation for commercial purposes such as shopping and housing complexes, hotels
and entertainment activities;

(xvi) mining of sand, rocks and other sub-strata materials except,- (a) those rare minerals not
available outside the ICRZ area,

(b) exploration and exploitation nf il and Natural Gas;

(xvii) drawl of groundwater and construction related thereto, within 200mts of. HTL; except
the following, namely:-

(a) in the areas which are inhabited by the local communities and only for their use.

(b) in the areca between 200mts-500mts zone the drawal of groundwater shall be
permitted only when done manually through ordinary wells for drinking, horticulture,
agriculture and fisheries and where no other source of water is available.

Note:-Restrictions for such drawl may be imposed by the Authority designated by the
Union territory Administration in the areas affected by sea water intrusion.

(xviii) construction activities in ecologically sensitive areas except those specified in this
notification;

(xix) dressing or altering the sand dunes, hills, natural features including landscape changes
for beautification, recreation and other such purpose;

(xx) facilities required for patrolling and vigilance activities of marine/coastal police stations.

8. Validity of the clearances issued under this notification for projects - The clearance accorded
to the projects under this notification shall be valid for the period of five years from the date of
issue of the clearance for commencement of construction and operation.

9. Applicability EIA notification, 2006 or any other notification — The developmental projects
attracting Environmental Impact Assessment or the Forest (Conservation) Act, 1980 (69 of 1980),
the Wildlife (Protection) Act, 1972 (52 of 1972) shall be considered in accordance with the
provisions made thereunder and prior approval obtained from the competent Authority before
making any recommendations.

10.  The activities which are not listed in the IIMPs above shall be referred to the MoEF, through
the concerned Union territory Administration for decision.

"FNo. 12-3 2008-1TA-HTH
J.MUOMAUSKAR, AddL Seev.
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Annexure-I

GUIDELINES FOR PREPARATION OF INTEGRATED ISLANDS MANAGEMENT PLAN
AND ISLAND COASTAL REGULATION ZONE

1. The entire island including the aquatic area shall be considered for the Integrated Island
Management Plan, while for ICRZ the jurisdiction shall be as indicated at para III(A).

2. Integrated Island Management Plans shall be prepared indicating therein all present and future
developments, conservation and preservation schemes with a time frame of ten years.

3. The Integrated Island Management Plan and ICRZ shall address vulnerability to human life and
property based on elevation, geomorphology, sea level trends and horizontal line displacement
and indicate suitable areas that are safe for locating dwelling units, infrastructure, and the like,
and appropriate safeguards measures to protect the life and property of the local communities,
infrastructure from natural hazards shall be indicated in the Integrated Islands Management Plan.

4. The land area falling between the hazard line and 500mts from HTL on the landward
side, in case of seafront and between the hazard line and 100mts line in case of tidal influenced

water body the word ‘hazard line’ denotes the line demarcated by Ministry of Environment and
Forests (hereinafter referred to as the MoEF) through the Survey of India (hereinafter referred to
as the Sol) taking into account tides, waves, sea level rise and shoreline changes.

5. No developmental activities other than those listed in this Notification shall be permitted in the
areas between the hazard line and 500mts or 100mts or width of the creek on the landward side.
The dwelling unit of the local communities, tribals including that of the fishers will not be
relocated if the dwelling units are located on the seaward side of the hazard line. The Union
territory Administration will provide necessary safeguards from natural disaster to such dwelling
units of local communities.

6. All the existing roads including the internal roads shall be strengthened, as these roads shall serve
for the purpose of livelihood, communication, rescue, relief and evacuation measures during
natural hazards.

7. Adequate cyclone shelters shall be earmarked and constructed on elevated areas or on stilts
adjacent to populated areas.

8. The existing and as well new schools, market areas and other public facilities (excluding public
toilets) where large number of public congregate, shall normally be located on safe areas
preferably in elevated areas or protected areas.

9. Along the seaward side sufficient bio-shield with local vegetation, trees including mangroves
shall be planted and other soft protection measures.

10. The Integrated Islands Management Plan and ICRZ shall be based on scientific methodology and
with the approval of the concerned authorities, including the appropriate coastal protection
structures be constructed in accordance with such Plan.

11. The beaches shall be protected and no developmental activities shall be permitted therein.

12. Sand dunes, being natural barrier in the event of flooding, shall be conserved and maintained or
regenerated by planting shrubs or through appropriate measures.

13. There shall be no restriction with regard to traditional fishing by local communities including
installation of fish aggregating devices as recommended by the Islands Administrations.

14. (a) The mining of construction material, especially sand from deep sea bed (beyond fifteen
meters depth), after undertaking proper scientific studies may be permitted in the Plan;

i. the alternative construction material, such as, bamboo, local forest products may be identified
and used;

ii. the other materials, like, metal, hollow brick blocks, and the like, shall be imported from the
mainland.

15. Emphasis shall be given to use of non-conventional energy resources especially, wind, solar and
tidal energy, desalination, water recycling, and use of local products.

16. Early warning system shall be provided for cyclone, tsunami, and the like, and a evacuation and
relief measure plan ir. case of disasters shall be built into the Integrated Islands Management
Plan.
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17. Necessary provision shall be made in the Integrated Islands Management Plan for relocation and
rehabilitation of people displaced due to natural disasters.

18. Integrated Islands Management Plan and ICRZ shall also include the areas under habitation and
make plan for future development.

19. No developmental activities shall be permitted in the area under reserve forests, protected forests,
national parks and sanctuaries notified under the Forests (Conservation) Act, 1980 (69 of 1980)
or the Wild Life Protection Act, 1972 (53 of 1972) and the areas protected under the
Environment (Protection) Act, 1986 (29 of 1986).

20. The dwelling units or infrastructure of local communities as are existing at the time of
preparation of Plan shall not be displaced.

21. Repair of existing buildings or-infrastructure including reconstruction activities shall be allowed.

22. TIMP and ICRZ shall be prepared in 1:25,000 scale map for macro level planning and 1:10,000 or
cadastral scale for micro level planning.

23. The High Tide Line will be got demarcated by one of the agencies authorized by Ministry of
Environment and Forests.

*kkk
Annexure-II

List of petroleum and chemical products permitted for storage except in ICRZ-1(a) and other
identified ecologically sensitive areas ,

(i) Crude oil;

(ii) Liquefied Petroleum Gas;
(iii) Motor spirit;

(iv) Kerosene;

(V) Aviation fuel;

(vi) High speed diesel;

(vii) Lubricating oil;

(viii) Butane;

(ix) Propane;

(x) Compressed Natural Gas;
(xi) Naphtha;

(xii) Furnace oil;

(xiii) Low Sulphur Heavy Stock;
(xiv) Liquefied Natural Gas;

(xv) Fertilizers and raw materials for manufacture of fertilizers.

% %k %k k
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Annexure-111

Guidelines for development of beach resorts or hotels in the designated areas of ICRZ-III and
ICRZ-II/IIMPs for occupation of tourist or visitors with prior approval of the Ministry of
Environment and Forests

I. Construction of beach resorts or hotels with prior-approval of MoEF in designated areas of ICRZ-
IT and III for occupation of tourist or visitors shall be subject to the following conditions,
namely:-

(a). The project proponent shall not undertake any construction within 200 metres in the
landward side of High Tide Line and within the area between Low Tide Line and High Tide
Line;

(b). The proposed constructions shall be beyond the hazard line or 200mts from the High Tide
Line whichever is more;

(c).live fencing and barbed wire fencing with vegetative cover may be allowed around private
properties subject to the condition that such fencing shall in no way hamper public access to
the beach;

(d).no flattening of sand dunes shall be carried out;

(e).no permanent structures for sports facilities shall be permitted except construction of goal
posts, net posts and lamp posts;

(f). Construction of basement may be allowed subject to the condition that no objection
certificate is obtained from the Union territory Ground Water Authority to the effect that
such construction will not adversely affect free flow of groundwater in that area;

(g).the Union territory Ground Water Authority shall take into consideration the guidelines
issued by Central Government before granting such no objection certificate;

(h).though no construction is allowed in the no development zone for the purposes of calculation
of Floor Space Index, the area of entire plot including the portion which falls within the no
development zone shall be taken into account;

(1). the total plot size shall not be less than 0.4 hectares and the total covered area on all floors
shall not exceed 33 percent of the plot size i.e., the Floor Space Index shall not exceed 0.33
and the open area shall be suitably landscaped with appropriate vegetal cover;

(§). the construction shall be consistent with the surrounding landscape and local architectural
style;

(k).the overall height of construction upto the highest ridge of the roof, shall not exceed 9metres
and the construction shall not be more than two floors (ground floor plus one upper floor);

(). groundwater shall not be tapped within 200metre of the High Tide Line; within the 200metre
500metre zone it can be tapped only with the concurrence of the Central or Union territory
Ground Water Board;

(m). extraction of sand, leveling or digging of sandy stretches except for structural
foundation of building, swimming pool shall not be permitted within 500metres of the High
Tide Line;

(n).the quality of treated effluents, solid wastes, emissions and noise levels and the like, from the
project area must conform to the standards laid down by the competent authorities including
the Central Pollution Control Board or Union territory Pollution Control Committee and
under the Environment (Protection) Act, 1986;
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"(0).necessary arrangements for the treatment of the effluents and solid wastes must be made and
it must be ensured that the untreated effluents and solid wastes are not discharged into the
water or on the beach; and no effluent or solid waste shall be discharged on the beach;

(p).to allow public access to the beach, atleast a gap of 20metres width shall be provided
between any two hotels or beach resorts; and in no case shall gaps be less than 500metres
apart; and

(q).if the project involves diversion of forestland for non-forest purposes, clearance as required
under the Forest (Conservation) Act, 1980 shall be obtained and the requirements of other
Central and Union territory laws as applicable to the project shall be met with; and

(r). approval of the Union territory Tourism Department shall be obtained.

II. In ecologically sensitive areas (such as marine parks, mangroves, coral reefs, breeding and
spawning grounds of fish, wildlife habitats and such other area as may be notified by the Central
or Union territories) construction of beach resorts or hotels shall not be permitted

*kokk
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